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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARIMENT.

PROOCEEDINGS OF THE COUNOIL OF THE GOVERNOR GENERAL OF INDIA,
ASSEMBLED FOR THE PURPOSE OF MAKING LAWSB AND REGULATIONS
UNDER THE PROVISIONS OF THH INDIAN OOUNOCILS ACTS, 1861 TO
1900 (34 & 28 VIOT, o. 67, 56 & 58 VIOT, o. 14, AND © EDW. VII, o. 4).

The Council met at Government Houso, Caloutta, on Thursday, the 16th
March 1911.

PRrESENT:

His Excellency BanoN HARDINGE OF PENSHURST, P.0., 6.0.B., G.C.)M.G., G.0.V.0.,
@.M8.I., @.3L.LE., Viceroy and Governor General of Indin, presiding,

and 61 Members, of whom 54 were Additional Members.

QUESTIONS AND ANSWERS.

The Honble Mr. Gokhale asked :—

“I. (a¢) Will the Government be pleased to lay on the table a return,
showing, year by year, the number of indenturcd emigrants from Indin to
Mauritius during tho last five years ?

“ (b) Has the attention of the Government bheen drawn to the following
opinion, expressed by the ¢ Committce on Emigration from India to the Orown
Colonies and Protectorates * in paragraph 408 of their report, issued in 1910

¢ The population (of Mnuriting) has riren to a density of 550 to the square milo ; poverty
is increasing ; the demand for fresh inmigrants hns ceased for tha last two yenrs, and it
does not appeer likely that further artificial addition to the population could be to the real
advantage of the Colony or of the immigranta.’

"¢ (¢) Will the Government ho pleased to stato what steps, if any, they pro-
pose to take in view of this opinion ? .

“II. (a) Arethe Government aware that marringe according to Hindu or
Myhummadan rites is not rccognised as valid in law in Mauritius, and that
Indian settlers in that Colony aro placed under the French Inw of marriage and
succession, and that this is regarded by the Hindu and Muhummadan settlers
88 a grievance ?
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[Mr. Golhale ; ir. Clark ; 3lr. Sachehidananda  [16tit Marcn 1911.]
Sinha ; Ar, Jenking.) v

“(b) If so, will the Government bhe pleased to stato if they will wrge on the
Colonial authorities the necessity of removing this grievance of the Hindu and
Muhwmmadan sottlors in Mauritius by racognising in their case tho validity of
Hindu and Mubwmmadan laws of marriago and sucoession #

The Hon’ble Mr. Olark replied :—

“ The number of indentured emigrants who proceeded from India to Mauri-
tius during the five years 1905 to 1909 is as follows :—

Year, Nuwmler of emigrants.
1905 . . f . . . . N N vl
1006 . . . . . . . . . 686
1007 . . . . . . . . 672
1908 ., . . . . . . . Nel-
1909 . . . . N . Nil

“The Government of India have received a copy of the Report of the Com-
mittee on Emigration from India to the Orown Colonies and Proteotorates
veferred to by the Hon'ble Member, and it is at present vnder their considera-
tion. No decision has yet been come to on the recommendation of the Com-
mittee in regard to emigration to Mauritius.

“The reply to the first part of the second question is in the aflirmativo.
The marriage law formed the subject of correspondence between the Govern-
ment of India, Her Majesty’s Government and the Colonial Government in
1897, but the law has remained unaltered for reasons of which the Government
of India are not aware. The question of the application to Indians of the
Colonial law as regards marriage and succession has now been raised in the
Report of the Mauritius Royal Commission, 1009, The Government of India
will take the matter into consideration in connection with the Emigration
Oommittee’s Report. ’

The Hon'ble Mr. S8achochidananda Sinha asked :—

“(a) Is it & fact that in the North-West Frontier Province legal
practitioners (including Barristers) are under tho necessity of taking out an
annual license on payment of Es. 20, besides paying an admission fee of Rs. 50,
and that these rules apply oven to Barristers already enrolled (on payment of
Rs. 500) as advocates of a High Oourt or & Chief Court ?

“ () Will the Government be plensed to state how many applications of
Barristers for enrolment as ‘logal practitioners’ were made to the Judicial
Commissioner, and how many of these wero rejected, since the creation of the
North-West Frontier Province P

“(¢) Will the Government be ploased to state the number of applications
which were .made for special licenses (i.e., for permission to appear in parti-
cular cases) to the Judicial Commissionér during the same period, and how
many of these have been rejected ?

“ (d) Isit a fact that the Judicinl Commissioner has fixed a maximum
number of legal practitioners [for his own Court and also for the Courts
subordinate to him ?

“(¢) If so, what nre the numbers so fixed and under whose authority has it
been so done ? |

“(f) Aro tho Government aware that the rules regulating tho enrolment
of lezal practitioners in the Cdurts of the North-West Frontier Province have
caused great dissatisfaction amongst lawyers, as also among the litigant public
in that province? .

“{(9) Do the Government propose to bring the said rules in conformity
with those in force in the J ut_licpl mmissioners’ Courts in ofher provinces ?

The Hon'ble Mr. Jenkins replied :—

+ % A yayort has béen 'called for.”
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The Hon'ble Mr. Sachchidananda Sinha asked :—

“(a) Ave tho Governmentaware that In manceuvres carried out by troops
in the winter months in the different provinces in India heavy field firing
is practised and villages havo to Le evacuatod for that purpose?

“(l) Arc the Government aware that the evacuation of the villages is
attended with great discomfort and trouble to the villagers? .

“(¢) Are tho Govermmnent aware that standing crops ave injured by the
movements of the troops ?

“(d) Under what law, if any, is the evacuation of villnges cnforced P

(&) Isthere any similar practice in the United Kingdom ?

His Excellency the Commander-in-Chief replied :—

“(a) Yes, such practice being essential for the training of the troops.
In some instances it is arranged that villages shonld he ovacuated, but this je
only resorted to in the interests of the inhabitants as a ]llrecaution against the

sibility of accidents, and every endeavour is made to inconvenience the
mhabitants as little as possiblo.

*“(b) The evacuation is only for a fow hours.

“(3) Under the orders in paragraphs 212 and 218, Army Regulations,
India, Volume X, when such damage does occur, compensation is paid as
assessed by the Oivil Authorities.

“(d) There is no law on ihe subjeot, but it lhas been the custom for many
years to arrange with the villagers to leave their villages during firing when
there is any risk of accident.

“(e) The Military Manmuvres Act, 1897, gives much more extensive
powers to prevent interference with the execution of manmuvres than are
exercised in India. The Commander-in-Ohief fully realises that the rules
on this subject require amplification in order that the uecessary training
of the Army for war may I?e carried out with the minimum of inconvenience
to the rural population. This question has been under discussion for some
years and proposals are now before Local Governments. *

The Hon’ble Mr. Sachohidananda Sinha asked :—

“Will the Government be plensed to state the numbor and names of the
officers appointed in the Indian Educational Service between the years 1898
and 1804, and also betweon 19056 and 1911, respectively, as also the provinces
in which they have been posted ? "

The Hon’ble Mr. Butler replied :—

. “The number of officers appointed to the Indinn Educational Bervice (a)
between the years 1898 (exclusive) and 1004 (inclusive) aund (8) betwecn the
years 1905 Enclusive) and 1911 (exclusive) are rcs‘pectn'ely .6 and 111. A
statement* showing the mnames of the officers appointed during these periods
is attached and will be laid on the table.”

The Hon'ble Mr. Sachchidananda 8inha asked:—

“(a) Has the attention of the Government been drawn to the following
editorinl obscrvations of an Anglo-Indian daily of Bombay, the Advocate
of India, in its issue of January 26th, 1911 :—

© - *These pfadgea were fully carricd out notwithetanding a good denl of opposition from the
predominant Hindu partner, and the Mubammadans to-day are proportionately as well xepre-
sented on the Councils and in the distribution of State patronage as other classes of our
suljects” (The italica are mine.)

“(%) Are the Government aware that on provious occasions also the said
and some other Anglo-Indian papers have referred to the people of British
India ns ‘ our subjects.’

“Jide Appendix A,
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alr. Suchehidananda Sinha; Ur. Jeikins ; [16ri Manom 1911.]
Ily. Chitnavis ; Pandit Madan Aohan Malaviyas; Sir T. R. Pynne.)

%“(¢) Isit not a fact that the people of British India are the subjects of -
Fis Most Gracious Majesty King-Emperor Qeorge V to tho absolute oxclusion
of anyone else ? . .

“(d) If so, what stops do the Government propose to take to provent the
repetition or tho recurrence of the use of expressions like that usod by the
Advooate of India and some other Anglo-Indian papers P

The Hon’ble Mr. Jenkins replied :—

“(a) Governmont have referred to the expression objected to, which
occurs in an article in the issue of the Advocale of India of the 28th January
1911. It would appear that the word ‘fcllow’ has unintontionally been
omitted between the word ‘ our’ and the word ‘ subjects ’. :

“(b) Government have not noticed any similar expression in the same or
any other Anglo-Indian newspaper and have no responsibility in the matter.

“(0) & (d) In view of the answers returned above, replies to the last two
questions do not seem to be called for.”

The Hon’ble Mr. Chitnavis asked :—

“(a) Has the attention of the Govermment been drawn to complaints in
the Press about the time of this Council being taken up by provincial Central
Provinces matters P :

“(b) Do the Government intend to consult the Hon'ble Chief Commis-
sioner if provision could be made for the proper discussion of provincial subjects
by the formation of a Legislative Council for the Oentral Provinces under sec-
tion 46 of the Indian Councils Act of 1861 ?

“ (o). Has there been any corrosI]:ondence on the subject between the Im-
erial Government and the Hon’ble the Chief Commissioner of the Central
rovinces P

““(d) If so, will the Government be pleased to state if any, and what, deci-
gion has been come to P "’

The Hon’ble Mr. Jenkins replied :—

“ (a) The attention of the (Government of Indin has not been drawn to
specific complaints in the Press on the subject.

“() & (¢) The Government of India have received & communication
from.the Hon’ble the Ohief Commissioner of tho Qontral Provinces as regards
the constitution of a loecal Council for the Central Provinees, and the matter is
now under their consideration.

“(d) No decision has as yet been arrived at.”

The Hon’ble Pandit Madan Mohan Malaviya asked :— ,

“ Has the attention of Government been drawn to the remarks of Mr. R.
N. Mukerji in- his Presidential addres« af the last Indian Industrial Conference
to the effect that the new branch line terms would have a discouraging effect
on the promotion of District Board lines? Will the Government be pleased
to say whether it will reconsider Lhe mafter in order to facilitate the coustruc-
tion of light narrow gauge Railvt.ys by District Boards? "

The Hon’ble Sir T. R. Wynne replied :—

« A roferenco has been made to Government in this matter and is under
consideration; but, as at presont ddvised, it does not seem to them that any
action is necessary in the direction suggested by the question.” I may point
out that at the present time branch line terms permit of a 8% per cent.
guarantco, while the torms usidally given by District Boards provide a 4 per
cent. guarantee ; and it should also be romembered that it is open to promo-
ters, if they consider the bratch line terms more favourable, to ask %or the
application of those terms instead of District Board terms to any feeder lines
tfey may -be desirous of taking up.”
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[16mn Alawen 191L) [ Pandit Yadan Mokun Malaciye ;  Sir 12 R. WPynne ;
: Dabu  Bhupendranath Dusu ; Ir. Jenking; Mr.
Gokhale ; Alr. Clark.]

“The Hon'ble Pandit Madan Mohan Malaviya asked :—

“Has the attontion of Governmont been drawn to the following remarka
of Mr. K. N. Mukerji in his Presidential nddress at tho last Indian Industrial
Conferonce :

‘ Talking about the Railway Doard ns a commercinl man, I would like to sco a coormercial
or financinl expert as one of the membuers.  As at present constituled the Boned is what I may
call & teohnioal one. Ench member has a wide and expart exptriencs and knowledgo in the
construction and working of Railways, but inasmnch as Railways are inseparally conuscted
with the commercial interesta and development of the conntry, what is wantod, in iny humble
opinion, is an additioval memnber who shonld be n commercinl and finaucinl expert. *

. “Will the Government be ll:lcased to say whether thcy will consider the
advisability of giving effect to the suggestion contained in the above remark "

The Hon'ble 8ir T. R. Wynne replied :

“ Government do not consider it desirable or necessary to ndopt the sugges-
tion made by Mr. Mukerji. Itis conceded that the Railway Board have wide
and expert knowledge of the working of Railways, which knowledge necessarily
includes an intimate acquaintance with the commercinl needs of  the country.
They are in constaut eonmunication and close touch with the various Cham-
bers of Comnmerce in nll parts of Indin, the mectings of which they frequently
attend. Individual merchants and others communicate dircct with tho Board
upon subjeots in which they are interested, and in every way the Board are in
a position to deal brondly and impartially with the wvarious commneroinl pro-
positions for trade development. It may be that they are at times unable to
agree with particular proposals made in the interests of individuals or a parti-
cular trade without regard to other existing interosts ; but this is not a reason
for additions being mnade to the membership of the Board as suggested by
Ar. Mukerji.”

‘The Hon’ble Babu Bhupendranath Basu asked :—

“Will the Government Le pleased to lay on the table the figures
showing expenditure in political trials, oivil and oriminal, in the provinoces of
Bengal, Eastern Bengal and Assam, Bombay and the Punjab during the last
three years, including the yecar 1910-19011 7'’

The Hon'ble Mr. Jenkins replied :—

“Inquirics are being made.”

The Hon’ble Mr. Gokhale asked :— .

“(a) Has tho attention of the Government been drawn to the report,
which has ngPem-cd in the newspapers, that 00 sirdars, doputed to Indin by the
planters in Natal to recruit, on an extensive soalo, indenturnd Inbour for their
estates, before the notification prohibiting indentured cmigration to Natal
-comes into force on 60th June next, have started for this country by the
steamship Umfuli ?

“ () Will the Government be pleased to say whother thoy intend to take
early and effective steps to make their decision, to prohibit indontured emigra-
tion to Natal after the 80th of June, widely known throughout those areas
where indentured labour for that colony is usually recruited 7’

The Hon’ble Mr. Clark replied :—

“The Government of India have seen the newspaper roport reforred to.

“The decision to prohibit emigration to Natal was, as the Hon’ble Member
is aware, announced at & mecting of this Council hold on the 8rd January last.
The Government of India holiove that this decision is now widely known, and
they do not consider it necessary to take any special staps in the direction
indicated Dby the Hon'ble gentleman, ]‘mnding the publication on April 1st of
‘the notification prohibiting emigration.”



4585 INDIAN PAPLIR CURRENCY ; ARMY ; BIRTITS, DEATIIS,
AND MARRIAGES REGISTRATION ; PREFENTION OF.
SEDITIOUS MEETINGS.

[Sir Guy Fleetwood Wilson ; the Commander-in- [161H Manch 1911.]
Chief ; My, Butler ; Blr. Jenkins.] :

INDIAN PAPER CURRENCY (AMENDMENT) BILL.

The Hon'ble B1r Guy FLeerwoop Wison: “ My Lord, I move that
the Bill to amond the Indian Paper OCurrency Act of 1910 be taken into
consideration. This Bill has been published in the Gazettes anc the reasons
for this legislative enactment and the objects of it are stated in the memo-
randum attached to the Bill, and no opposition to it has been raised in any
quarter aftor publication. I thoerefore proposo to offer no remarks.”

The motion was put and agreed to.

Tho Hon'ble 81z Guy FrLeErwoop WILSON moved that the Bill be
passed. _
The motion was put and agreed to.

ARMY BILL.

His Excellonoy ToE CoMMANDXR-IN-OHIEP: *“ My Lord, I beg to move
that the Roport of the Sclect Committee on the Bill to consolidate and amend
the law relating to tho government of His Majesty's Native Indian Forces
be taken into consideration. -

“The Hon’ble Major General Bir Robert BScallon, when Ereseuting the
Report of the Belect Committce at the Couneil meeting of the 24th January,
during my absence in Burma, called attention to the chief changes which the
Bill as amended by the Belcet Committee makes in the exisﬁiilg military Code.
To the remarks then made by him I have nothing further to add.”

The motion was put and agreed to.

His Excellency THE OOMMANDER-IN-OHIEF moved that the Bill, as
amended, be passed.

The motion was put and agreed to.

BIRTHS, DEATHS AND MARRIAGES REGISTRATION (AMEND-
MENT) BILL.

The Hon’ble ME. BurLer: ¢ My Lord, I heg tomove that the Bill further
to amend the Births, Deaths and Marriages Registration Act of 1886 be taken
into consideration. i

“This, my Lord, is a non-contentious moasure to facilitate registration.
I explained the objects of the Bill when I introduced it in this Oouncil. It has
since been published in the Gazeite and no criticisms have been received ; I
therefore do not think that I peed take the time of the Council jin saying
anything further on the subjecbt."-

The motion was put and agreed to.

The Hon'ble Mz. Burrerimoved that the Bill be passed.
The motion was put and agreed to.

PREVENTION QF SEDITIOUS MEETINGS BILL.

The Hon'ble M. J: nm{mé: “ My Lord, I risotomove for leave to intro-
duce a Bill to consolidate and amend the law relating to the prevention of public:
meetings. likely; to promote gedition or to cause a disturbance of the public
tranquullity. _ _ -

“This Bill is intended to.take tho placo of tho Seditious Meotings Act of
1907, which, in ordinary course, would expire on the 81st of this month. This
is the third time that the Act has beon before the Council, and T think ‘we may
rensonably hope that it will be the last. Since the duration of the Act was.
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extanded last yoar, there has heen o now Scovotary of State and a new  Viceroy
Tho ~omposition of the Govermment of India has undorgono a very considerable
change, and a Council has heen given lo the Bengal Governmoent, one Moembor
of which is an Indian. Yet tho decision upon thoe subject is still the saine and
is still unanimous, that we vught to have an Act upon the Statute-hook for the
prevention of soditions mootings which may be applied in caso of mced. It
may further ho considored that thore is not ono Member of the Government
of India and not one of the many porsons whose ndvice hns governed the doci-
sion of the Government of India who has not approached this subject with a
most sincero desive to dispense with any logislation of the kind if it wore
possible to do so. I think, my Lord, that that fact should weigh with those
who aro prepared to bring to the consideration of tho question an_unprejudiced
mind. f‘tis intonded to refer the Bill to Select Committeco, I will not in
these introductory romarks anticipato any of those arguments which may be
used against tho Bill. Evar_vthingc that can bo snid against the prineiple
of legislation of this kind hns been said many times over, and some of
tho argwments which weroe urgad against the details of tho oxisting Act have no
application to this Bill. In dealing with the Bill I propose, in tho first
instance, to give a briof account of the history of the case down to the prosont
time, showing how the necessity for the oxisting Act avose and why there
is still aneed that its effective provisions should he incorporated in this
Bill. I will then take up the existing Act and oxplain its provisions regarding
which there has Deen much misconception and much misrepresentation,
partly ignorant and partly, I am afraid, intentional. Finally, I will explain
the provisions of the Bill and show in what rospects they differ from those
of the existing Act.

“In dealing with tho history' of the casc I will not go back heyond 1903,
although the soeds of the mischief had been sown long before that time and
had :fready produced a rank and noxious growth. Itisa mistake to think
that the partition of Bengal was the origiu of the agitation which reached its
greatest height in the year subscquent to the partition. Revolutionary idens
and revolutionary organisations had heen in existenoc long before that time.
The partition no doubt brought to the front men who would otherwise have
held aloof, and it also afforded n magnificent opportunity to the leaders of the
movement to develop and maturo schemes which had already been conceived.
In 1805, certain gentlemen wont down to Eostern Bengal and Assam and
opened a campaign of sedition. Their precopts were only too faithfully followed
by those to whom they were addressed. Many meetings were held all over the
country and there wore scvious disturbances, uutil in 1907 matters reached
a climax. About the same time harangues addressed to mobs in the Punjab
were followed by very scrious rioting in Lahore and Rawalpindi. “Itinerant
preachers of sedition visited the Madras Prosidency, and there followed riots
at Coconada and kajahmundry, In fact, tho connection hetweon violont nction
and violent. aranking hecime so obvious, that Governmont could no longer
afford to overlook it, and the Ordinance No. 1 of 1907 was issued. The object
of this Ordinance was xather to enable Government to obtain information asg
to what was said and done at meotings than to suppross them, and although the
District Magistrate was given power to prohibit mectines, yet his powers in
that respect were not much in excess of those which lie may oxoreiso undor seetion
144 of the Code of Criminal Procedure. The Ovdinance was applied, in the first
instance, to Eastern Bengal and Assam and tho Punjub.  In tho former, O districts
or parts of districts were notified, and in tho latter 7. Tho effoct of the Ordin-
ance was salutary, but it had one sorious fault, in that thore was no definition
of the term ‘public mecting’, and the agitators were not slow to take
advantage of that defect. The defect was removed when the Ordinanco was
converted into the Beditious Meetings Act, which eame into force in Novem-
ber 19007. The Act was, in tho firet instance, extended only to Enstorn Bengal
and Assam, nnd only one district, Bakarganj, was proclnimed under it. It was
in fact used most sparingly although dangerous meetings continued to be
held in different parts of the country. To take a few instances of many : iti-
nerant lecturers held mecetings in Madras, and we had the very serious riot
which took place at Tuticorin; in Iastern Bengal and Assam there were
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rave breaches of public pence, of which the most notable was the riot r. hich
ook place at Baira. Even in Oalcutta itself disturbanees were rifo, and
to deal with them strained all the resources of the ordinary law. The
temptation to mnke free use of tho Act must have been vory great, but
the temptation was withstood until, after the murder of Mr. Jackson and
Bhams-ul Alum, tho Act was extended to all the major provinces in India.
But from first to last, the Act has been in force only in b districts in the
whole of India, and I think I may reasonably claim that Government have
oxercisod the powers conferred on them by tho Act with great moderatien. I -
have shown, my Lord, that in many casos eerious disturbances followed close
upon violent speaking. If the results of seditious utterances wero limited to
transitory tumults, they would not be so dangerous; but unfortunately this
is not the case, especially in Eastern Bengal and Assam. Bands of national
volunteers wero enrolled ; seditious societies wero established ; the boycott was en-
foroed by, the most violent measures, somotimes extédnding to the hurning of goods,.
lhouses and warehounses of those who were recalcitrant; subsidies were levied
by threats from well-to-do people; dacoities were committer in ordor to sccure
funds ; and assassinations were planned and cxecuted. In fact, it is not too much
to say that in mauy localities o reign of terror was ostablished. T will now
como to the cxisting state of alfairs. That thore las been an improvement—a.
very great improvement—in tlie general situation we all gladly acknowledge.
The atmosphere is cntirely different from what it was two or three years ago ;
but, my Lord, it would be folly to allow ourselves to ho lulled into a false
sense of security on that account. Itis necessary to vealiso that there isa
revolutionary party still in cxistence with which we have to reckon. The
results of their activity are in some part—and only in some part—known to the
ublic, for sometimes they become evident even in the streots of Caloutta. But.
heir methods are not so well known ; they are known only to those who take
pains to discover them. They introduce into India and produce in India large
quantities of seditious literature which are circulated on a great scale. They
write threatening letters, some of which have been reccived, even at a compara-
tively recent period, by Members of this Council. They post up seditious
placards in Eu lio places; they lay plansfor the importation of arms, fortunatel
so far without any great results. They plan and execute robbories and
assassinations. My Lord, I have not the least desire to exaggerate to or
say anything which may give rise to feclings of alarm or disquictude, but
I 50 wish to impress upon the Council that the revolutionary party is not
dead; it is alert, vigorous and well organised. Their nunbers are not, in
comparison with the whole population, very great; thcy may almost be said
to be insignificant. Nevertholess, the actual numbers of tho party and those
who sympathise with them in a greator or less degree are sufficiently numerous
to be formidable. Itis inerediblo that they who have used the weapon of
scditious oratory with so much effect in tho past should refrain from using
it if they are ever left freo to do so. The danger, my Lord, is not distant or
doubtful, it is near and cortain, and I think that wo ought to le placed in a
position to deal with it without delay and without hesitation.

“I now come to a consideration of the existing Act. The Aot cannot be
oxtended to any province in India without tho consent of the Governor General
in Council. Iiven when it is so oxtended, nono of its provisions can come into
force anywhere except in areas which havo been notified as proclaimed areas
by the Local Government. Then we come, after theso preliminary provisions, to
the definition of public moctings. The definition of a public meoting is
notoriously n very difficult thing, and this definition has heen taken from
Englieh precedents.. The ono part of the definition to which great oxcoption
has heen taken is contained in sub-section (iii) of section 8, which provitles
that any meoting of more than twenty poopla ghall bo held to bo a public meet-
ing. Now, the solo intention of that provision was to throw the burden of
proof, that a meeting of more that twenty is nel a public meeting, npon the
organisors of that meeting, and "I think that thero is no ground whatover
for the fables that have been set in circulation that a dinner party or social
gathering would come within the purview of the Aect. In the next place, the
Act only applies to public meetings of a certain kind—publie meetings which are
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like'y to load to disturbances of the lrcnou or the public tranquillity ox which
doal v:ith any political subjeet. I will deseribo theso meetings as meelings of o
dangerous class ; considering the state in which a proclaimed avea must be pro-
sumed fo be, any meetings of the kind may und are very likely to become
dangerous,

*Then we have a scotion which requires notice of a publioc meeting to ho
given. Thore is a penulty section : the District Magistrato is empowered, under
section 144 of the Uriminal Procedure Code, to Hrolnhit any public meeting of
what I have called the dangerous class, and thoro is also special power to deal
with meetings in public places or in places of public resort.  The points which
I wish to make porfectly clear nvo theso: in {ho first place, the provisions of the
Act cannot come into operation anywhero until it is extended by an order of
the Governor General in Qouncil ; in the noxt place, the provisions of the Act
do not come into force in any area except a proclnimed arvea; and thivdly,
the Aot only applics to meetings of o specifio class and oll meetings of any
othor kind are per?ectly frec. .

“I think, my Loxd, thut it cannot rensonably he maintained that an Act
of this description is unduly opprossive, and 1 think it will ho generally agreed,
from what I have snid, that the et has been used very sparingly and with
great caution. Wo have, however, decided 1o repeal this Act. It would
naturally, as I havo said, lapse on the 31st March, and wo propose to yeplace it
by the Bill which is now bofore tho Council. The provisions of the existing
Act which have been modified by the Bill are as follows : .

“ In the first place, in scction 2 wo have providod that the provious snnc-
tion of the Governor General in Council shall he m.-oossar{ to the proclamation
of any area. I think no one is Jikely to acouse me of wisbing to encroach upon
the authority of Iocal Governments, hut the Proc]nmntion of an arenis o

.vory serious matter. The ultimate responsibility for such action must rest upon
the Government of India, and as tho Govornment of Indin caunot escapo tho
responsibility, we think that it is right that no arca should be proclaimed
without their previous sanction.

“ In the noxt place, in the definition of & public meoting wo have excluded
the clauso to which I have alrcady alluded, which throws the burden of
proof, that n meeting of more than twenty persons is not o publio meeting,
upon the organisers of tho mcoting. That clause has given rise to a great
deal of misconception, and wo lave decided, in deferenco to the ohjections
which have bheen wurged against it—nlthough I do not think they have
always been well-founded -—we have decided to withdraw that clauso.

“The next modification is in eclause 4 of the Bill. "Wo havo decided to
omit from the deseription of the meeting which I have deseribed as dangerous
the words ‘for any political subject.’ 'That is to say, {the operation of the
law will ba mnﬁnec{ ontirely to mectings for the furtherance of discussion
of any subject likely to cause disturbance or public excitemont, or for the
cxhibition or distribution of any writton or printed matter relating to such
subject. And I would say, my Lord, that no reasonable pooPlo can really
ohject to Government hoing invested with powors to deal with meclings of
that description, not throughout the whole of the country, but only in nreay
whero the condition of affairs has hecomo so had that it is necessary to proelaim
them. TIn the next place, in the same section we have made tho authority, to
whom notico of public mectings should bo given, the District Mogistrate
instead of the District Superintendent of TPolice.  Also we have in the samo
mannor vested the authority to direet policc-ofticers to attend at a public mecet-
ing for the purpose of making a report of the proccedings in the District
Magistrato, or. any Magisirate of {he firsl class outhorised by the District
Magistrate in that behal, .

“The other modifications which have heen introduced are consequential upon
those which I have mentioned. N

“ Buch, my Lord, is the Bill which I ask leave to istroduce, Thoso who
have always held that this legislation is justifiablo and that the cirewnstancos of
the time demand it will, 1 think, wecept it. ‘Those who have had doubis as to



449 PREVENTION OF SEDITIOUS MEETINGS ; ELEMENTARY
EDUCATION.

(Mr. Jenking; Mr. Gokhale; the President; Balu [16TE Mancm 1971]
Bhupendranath Basu.) .

the proprioty of some of the details of tho existing Act, while at the same time
they are willing that Government should be nrmog with all the powers necessa
for the maintenance of law and order, will, I lope, be convinced that this
measure. is as mild and as unobjoctionable as any measure of the kind can

ssibly be. As for those who object on principle to any legislation of this kind,

am afraid that it is impossible to hope lL)hul; oir opposition will bo ontiroly
disarmed ; but I trust it is not oo much to expoot that we may roceivo from
them some recognition of our endeavour to make this Bill ns little obnoxious to
them as possible.”

Tho Hon'ble M. GoxBarLE: * My Lord, I do not wish to say moro than

a word at this stage of the Bill ; but I deem it my duty to state, on my own
behalf and on behalf of several of my collengues hore, that we view with great
regret the decision of the Government to re-enact this logislation and to ro-onact
it as part of the permanent statute of the country.

“The Hon'ble Member has told us that the new Bill is in many respocts
different from the old Act, and as far as I have been ablo to gathor from his
explanation the changes seem to be important. That being so, it is duo to the
Government that no opinion should be expressed at this meeting, I only beg
leave to say this, that following the usual practice which is adopted in this
Oounoil whenever Bills are introduced without previous publication, both the

rinci]gle and the details of the Bill should be open to discussion when the .
port of the Beleot Committee comes up for consideration.”

His Excellency THe PRESIDENT :—* There will be no objoction, in my
opinion, to thediscussion of the principle of the Bill at a later stage in view of
exceptional procedure whioch is to-day adopted and in view of the fact that

Hon'ble Members have not yet really had an opportunity of studying the provi-
sions of the Bill."

The motion was put and agreed to.

The Hon'ble Mz. JEN®INS introduced the Bill and moved His Excollency
the President to suspend the rules of business, '

His Exocellency THE PrESIDENT declared the rules suspended.

. The Hon'ble Mr, JENEINS moved that the Bill be referred to a Belect
Committee consistinq of the Hon’ble Mr. Sied Ali Imam, the Hon’hle Mr,
Dadabhoy, the Hon'ble Bardar Partab Singh, the Hon'ble Mr. Gokhale, the
Hon'ble Nawab Abdul Majid, the Hon’ble Mr. Andrew, the Hon’ble Mr. Quin,
the Hon'ble Mr. Phillips, the Hon’ble Mr. Earle and the mover.

The Hon'ble BaBU BHUPENDRANATH Basu:—“May I have Your
Bxcollency's leave to enquire—

His Excellency TEE PRESIDENT :—* I am afraid you are out of order.”
The motion was then put and agreed to.

|
BLEMEN'I:ARY EDUCATION BILL.

The Hon'ble MRr. GogHars said : “ My Lord, I rise to ask for leave to
introduce & Bill to make better provision for the cxtension of clemontary
education throughout India. Hon'ble Membors will recollect that about this
time last year, the Oouncil considered a resolution which I had ventured to
submit to its judgment, recommending that eclomentary education should
gradually be made compulsory and free throughout the country, and that a
mixed Commission of officials And non-officials should bo appointed to frawne
definite proposals. Inthedebate, which ensued on the occasion, fiftecn Mombers,
including the Home Member, the Home Becretary and the Divector Gencral of
Education, took part. There was then no separate portfolio of Education, and
educational interests rubbed shoulders with jails and the police, in the all-
comprehensive charge of the Homo Department. In the end, onan assuranco
being given by the Home Member that the wholo question would be cavefully
examined by the Government, the resolution was withdrawn, Twelve months,
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my Lord, have clapsed since then, and the 1)1'031'035 whioh tho question has
made during the interval has not beon altogether disappointing. In one
important particular, indecd, evonts have moved faster than I had ventured to
hope or suggest. Ono of the proposals urged by me on the Government last
year was that Education should, to begin with, have a separate Secrotary, and
that eventunlly there shonld be a separate Member for Education in the
Governor Genernl’s Exocutive Council. 'I'he Government, howover, havo given
us at one bound a full-ledged Department of Education, nand the Hon'ble
Mr. Butler has alroady been placed in ohnrge of it. My Lord, the Hon'ble
Mcmber’s appointment to the new offico has been received with general satis-
faction, and 1t is recognised on nll sides that ho brings to his task a reputation
for great practical capacity. 'What I valuo, howover, even more than his
ractical capacity, is tho fact that tho Indinn sun has not dried the Hon'ble
embor and that he has not yet shed those enthusinems with which perhaps
we all start in life, and without which no high task for the improvement of
bumanity has ever been undertaken. I think, iy Lord, the creation of a separ-
ate portfolio for Education brings us sensibly noarer the time when elementary
education shall be universal throughout India. That thero is a strong domand
for thisin the country—a demand, moreover, daily growing stronger—may be
gathered from the fact that, since last year’s debate, the quostion Las been kept
well to the fore by the Indian Press, and that last December rosolutions in
favour of compulsory and free primary education were passed not only by the
Indian National Congress at A]lahub:{ but also by the Moslem League, which
held its sittings at Nagpur. On the Government side, too, the declaration
made in the House of Commons last July by the Under Becretary of State for
India that one of the objects of the croation of the new Education Department
was to spread education throughout the country, the significant langunage
employed by Your Lordship on the subject of education in your reply to the
Congress esa at the nning of this year, and the Educational gunferenoc,
summoned by the Hon'ble Mr. Butler lnst month at Allahabad—all point to the
fact that the Government are alive to the necessity of moving faster and that
it will not be long before vigorous measures are taken in hand to ensure a
more rapid spread of mass education in the land. The present thus is a
singularly favourable juncture for submitting to the Council and the country
the desirability of aforward move, such as my Bill proposes, and I earnestly
t];:ust the Council will not withhold from me tho leave I ask to introduce the
ill. )

“ My Lord, I expect the Government have now concluded their examina-
tion of my proposals of last year, and perhaps the Hon’ble Member will toll us
to-day what conclusions have been arrivedat. 'The part of the scheme to which
I attached the greatest importance was that relating to the gradual introduc-
tion of the prinociplo of compulsion into the system of elementary education
in the country, and that part is now ombodied in the Bill which I wish to
introduce to-day. My Lord, an American legislator, addressing his countrymen
moro than half a century ago, oncoe said that if he had the Archangel’s trump,
the blast of which could startle the living of all nations, ho would sound it n
their ears and say : * Educate your children, educate all your childven, educate
every ono of your children.” Tho deep wisdom and passionate humanity of
this aspiration is now generally recognised, and in almost every civilised
country, the Btate to-day accepls tho cducation of the childven as a primary
duty rosting upon it. Even if the advantages of an elementary oduca-
tion be put no higher than a capacity to read and write, its
universal diffusion is a matter of prime importance, for literacy is
bettor’ than illiteracy any day, and the banishment of a whole people’s
illiteracy is no mean achievemont. But clementary education for the mmass of
the people means something more than a mere capacity to road and write.
It means for them a keener enjoyment of life and & more refined standard of
living. It moans the greater moral and economic efficioncy of tho individual.
It means a higher lovol of intelligenco for the wholo community gene::illy.
He who rockons these advantages Jightly may as well doubt the value of light
or fresh air in the economy of human health. I think it is not wnfair to say
that one important test of the solicitude of a Government for tho frue
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well-being of its pooplois the extent to which,iand the manner in which, it reck, to
discharge its duty in tho matter of mass edueation. And judged by this .est,
thé Govornment of this country must wake up to its rosponsihilitios much more
than it has hithorto done, beforo it can take ifs proper place among tho civilised
Governmonts of the world, Whother we consider the extent of literncy amon
the population, or the proportion of those nctually at school, or tho system o
oducation adopted, or the amount of money exponded on primary education,
India is far, far behind other civilised countries. Tako literacy. While in
India, according to the figures of the consus of 1901, less than 6 per cont. of
the whole population conld read and write, evon in Russin, the most backward
of Turopean countries cducationally, the proportion of literatos at tho last
census was about 25 per cent., while in many European countries, a3 also the
United Btates of Amorica, and Canada and Australin, nlmost the entire popula-
tion is now able to read and write. As regards attendance at school, I think it
will be well to quote once more the statistics which I montioned in moving my
resolution of last year. They are as follows:—‘In the United States of
* America, 21 per cent. of tho whole population is receiving elomentary education ;
in Oanada, 1n Australia, in Bwitzerland, and in Great Britain and Ireland,
the proportion ranges from 20 to 17 per cent. ; in Germany, in Austria-Hungary,
in Norway and in the Netherlands the proportion is from 17 to 15 per cent. ;
in Iranoce it is elightly above 14 per cent. ; in Bweden it is 14 por cont.; in
Denmark it is 18 per cent. ; in Belgium it is 12 per cent. ; in Japanit is 11 per
cent. ; in Italy, Greece and Bpain it ranges between 8 and 9 per cent. ; in
Portugnl and Russia it is between 4 and § por cent. ; whercas in British India
it is only 1'D percent’ Turning next to the systems of education adopted
in differont countries, we find that whilo in most of them elementary educa-
tion is both compulsory and free, and in n few, though the principle of compul-
sion is not strictly enforced or has not yet been introduced, it is either wholly
or for the most part gratuitous, in Indin alone it is neither compulsory nor free,
Thus in Great Britain and Ireland, France, Germany, Bwitzerland, Austria-
Hungary, Italy, Belgium, Denmark, Norway, Bweden, the United States of
Amerioa, Oanada, Australia and Japan, it 18 both compulsory and free, the
Beriod of compulsion being generally six years, though in some of the American
tates it is now as long as nine years. In Holland, elementary education is
compulsory, but not free. In 8pain, Portugal, Greece, Bulgaria, Bervia and
Roumania, it is free, and, in theory, compulsory, though compulsion is not
strictly enforced. In Turkey, too, it is free and nominally compulsory, and in
Russin, though compulsion has not yet been introduced, it is for the most part
Emtuit.ous. Lastly, if we take the oxpendituro on elementary education: in
ifferent countries per head of the population, even allowing for different money
vaolues in different countries, we find that Indin is simply nowhere in the com-
Earison. The expenditure per hoad of the population is highest in the United
tates, being no less than 16s.; in Bwitzorland, it is 13s. 8d. per head ; in Australia,
11s. 84.; in England and Wales, 10s. ; in Canuda, 9s. 8d.; in Bcotland, 9s. 73d. ;
in Germany, 6s. 10d. ; in Ircland, 6s. 5d. ; in the Notherlands, 82. 4d. ; in S8weden,
bs. 7d. ; in Belgium, Bs. 4d. ; in Norway, bs. 1d. ; in France, 4s. 104. ; in Austria,
8s. 1}d.; in Spain, 1s. 10d. ; ix Ifaly, 1s. 74.; in Sorvia and Japan, 1s. 2d. ; in
Roussia, 74d. ; while, in Indin, it is barely one penny.

“My Lord, it may be urged, and with somoe show of reason, that as mass
education is essentially a Western idea, and India has not been under Western
influences for moro than a century, it is not fair to compare the grogrem mado
by her with the achievemenis of Weslern nations in that field. T am not
sure that thoro isreally much in this view, for oven ininost Westorn countries,
mass education is a comparatively recent dovelopment, and evon in the East,
we have before us the example of Japan, which came uuder influence. of the
West less than half a century ago, and hns already successfully adopted
a systom of universal education.  Assuming, however, for the sakoe of argument,
that it is not fair to comparo India with Western countries in this matter, no such
objection can, I believe, be urged against a cr)m]pal‘ison of Indian progress with
that made in the Philippines, or Ceylon, or Bavoda. The Philippinoes came under
Amorican rulo only thirtcen years ago; it cannot be said that in natural
intelligence or desire for education, the Yilipinos aro superior to the people
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of ‘ndin ; and yet the progress in mass education made in the Islands during
this . hort period has heen so great that it constitutes a remarkable tributo to the
energy and enthusiasm ol American ideals. Under Spanish rule, there was
no system of popular educalion in the Philippines. As soon as the Tslands
passed into tho possession of the United 8tates, a regular programme of primary
education camo to he planned and has heen steadily adhered to. The aim 18
to make primary cdueation universal. Instruction is free, and the eduen-
tion authorities advise compulsion, though mo compulsory law has yet
been enacted. 8o great, however, is tho onthusinsm that has been
aroused in  the matter that many Municipalitics have introduced
compulsion by local ovdinanccs. And though theve is room for doult if the
ordinances ave strictly legal, no question has heen raised, and tho people are
acquicscing ocheerfully in their onforcement. How rapidly things are advane-
ing in the Philippines may Lo judged by the faot that in five yecars—from
1908 to 1908 —the number of pupils attending school more than doubled itself,
having risen from 150,000 to 860,000, The ‘n-uporlinu of children receiving
instruction to thn whole population of the Islunds is now nearly 6 per cent., as
against 2 in British Indin.

“The conditions of Ceylon approximate closel y to those of Bonthern Indin,
and tho fact that it is directly administered by ILngland as o Crown eolony
need not make any difference in its fuvour. In regard to mass education,
however, Ceylon is far ahead to-day of Indin. Elomentary instruetion in
Ceylon is imparted by two classes of schools, Governmont and Aided, the Gov-
ernment schools covering nbout one-third, and the Aided schools two-thirds
of the area. In Governmecnt sohools, a system of compulsory attendance has
long been in force, the defaulting parent being brought hy the teacher before
o Village Tribunal, who can inflict small fines, In 1001, n Committee was
appointed by the Government to advise what steps should bo taken to extend
prim edueation in the lsland, and the Committoe strongly recominended
‘that Governinent should take steps to compel parents to give their children o
good vernacular education ’, Aan, in 1905, a Commission was appointed to
make further enquiries into the matter, and the rccommendations of this
body were accepted in the main by the Colonial Sccretary. These recom-
mendations were: (1) that attendance at -school whould he compnlsory for
boys during a period of six years in arons proolaimed by the Governor; (2)
that no fees should be charged; (8) that girls’ education should be pushed on
vigorously ; (4) that Distriot and Divisional Committecs should be constituted
to look after the education of children in their aveas; and (5) that the
Roand Tox should be hoanded over to these hodios {o form the nucleus
of an Edueation Fund. Action was first taken under the new scheme in
1908, when 16 Districts were proclaimed by the Governor; and the official
report for 1909 thus speaks of its working: ‘Thoro has been no diffienlty so
far, and therc seems to he overy reason to hope that nono of the difticulties, which
were anticipated by some of the rhanngers of aided schools, will avire. It is
hoped that in the course of tho prosent year, it will bo brought into working
order in all the Districts.” In 1900 the total nwmbor of pupils, attending

rimary schools in Ceylon, was 237,000, which gives a proportion of 6'6 per cent.
the whole population of the Island.

“Within the borders of India itself, tho Maharaja of Baroda has set an
examplo of enthusiasm in tho cause of education, for which he is entitled to the
lasting gratitudo of tho pooplu of tho country. His Highness began his first
exporimont in the matlor of introducing compulsory and free efTucatiou into
his Btate eighteen years ago in ton villagos of tho Amveli Taluka. After
watching the exporiment for eight years, it was cxtended to the whole taluka
in 1901, and finally, in 1906, primary education was made compulsory and free
throughout the State for boys hetween the ages of 6 and 12, and for girls
between the ages of 6 and 10, The age limit for girls has sinco heen raised
from 10 to 11. The last two Edueation Reports of the Slate explain with con-
siderable fullness tho working of the measure, and furnish most interesting
reading. In 1909, tho total number of pupils at schoel was 165,000, which
gives o Hroportion of 8'6 per cent. to the tofal population of the State. Taking
the children of school-going age, wea find that 79-6 per cent. hoys of such agoe
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were at school, ns against 2156 per cent. in British India; while the percent igo
of girls was -L7°G, as against our 4 por cent. only. Tho total expenditurs on
primary schools in-Baveda in 1009 was uhout 7% Inkhs of rupees, which gives
a proportion of about G1d. per head of tho population, as against one penny in
British India. The population of Bavoda 18 drawin from the snme classes a8
that of the ndjoining l.lJritish territmies, nnid every day that passes sces the
subjects of tho Gaekwar outdistancing more and more British subjcets in the
surrounding distriets. :

“ My Lord, if the history of olemontary education throughout the world
establishes one fact more clonvly than another, it is this, that without n vesort
to compulsion no Btate can euswro a gencrnl diffusion of education among
its peoplo. England, with her strong love of individualism, stood out ngainst
the principls of compulsion for as long as sho could, but she hnd to give .way
in the cnd all thosame. And whoen the Act of 1870, which introduced
compulsion into Ingland and Wales, was undor discussion, Mr. Gladstone
made s frank adinirsion in the matler in langnage which I would like to
quote to this Oouncil. *Woell, sir,’ said he, ‘there is anothor principlo,
and undoubtedly of the gravest character, which I can even now hardly
hope—though 1 do hope after all that we had scon—is accepted on the
other side of the House—I mean the principle that compulsion must be appliod
in some effoctive manner to the promotion of education. I freocly and frankly
own that it wns not without an cffort that I mysolf nccopted it. I deeply
regret the necossity. I think that itis a scandal and a shamo to the
country that in the midst of our, as wo think, advancod civilization, and
undoubtedly of our enormous woalth, wo should at this time of day ho obliged
to ontortain this principle of compulsion. Nevertheless, wo have arrived
deliberately at the conclusion that it must ho ontertained, and I do not hesitate
to say that, being ontertained, it ought to he entertainod with overy consider-
ation, with every desire of avoiding haste and procipitancy, hut in a manner
that shall render it effectual . . . .’ A Royal Commission, appointed in 1886
to report on tho working of the mensures adopted to mako attendance at
school compulsory in England and Wales, bore ungrudging testimony to the
great effect which compulsion had produced on school attendance. ‘It is to
compulsion,’ they wrote,”  that the increase of tho numbers on tho roll is
largely attributablo. Among the witncsses before ws, Mr. Btewart appoars to
stand alone in his opinion that, provided tho roquired accommodation luul been
furnished, the result would have been much the samne if attondance had not been
obligatory. But to estimate fairly the influence, which compulsion has had npon
the grent increaso in the nwumber of childven attending school, wo must speak
of it under the three heads into which its operation may bo divided. Thero is,
first, the direct influence of compulsion. This is exerted over parents, who are
indifferont to the moral and intelloctual welfare of thoir ohildren, who
are very eager to obtain what advantage thoy can from their childron’s
earnings, but who never look beyond » . . .. But, sccondly, compulsion
exercisos an indircet influence. Many parents aro apathotio, yield weakly to
their children’s wish not to go to school . . . But they aro keonly alive to the
disgraco of being brought Lefore n Magistrate, tho fear of which supplies a
stimulus sufficient to make them do their duty in this respect. In ngl ition,
the existence of a compulsory law has considerably affected public opinion and
has done much to sccure a larger school attendance by making people recognise
that the Btate regards them as neglocting their duty, if their childron remain
unedueated. . “The Ceylon Commission of 1005, in dealing with the question
whether attondance at school should he made comnpulsory, expressed them-
selves ns follows :—* With the excoption of ono or two districts of tho Island,
little Fuod willbo done by any systom which does not conforce compulsory
attendancy. The Dutch, who had an extensive and successful system of
Vernacular schools throughout the portions of tho Tsiand which were under
their rule, found it necessary to enforce aitendance by fines, and did so
regularly. Pavents, thronghout a large portion of the Island, excrcise very
little control over Lheir children, and will leave them to do as they like in the
matter of school attendance. The result is that, where there is no compulsion,
boys attend vevy irregularly and leave school very carly. That compulsory
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attes dance is desirablo we have no doubt.” My Lowd, primary education has
rostod o & voluntary basis in this country for more tuan half a century, and
what is the extent of the progross it hays made during the time? For answer
one has to look at the single fact that soven childron out of eight ave yet
allowed to grow up in ignorance and darkness, and four villages out of five ave
without & school. During the last six or soven Years, the pace has beon
slightly more accelerated than bofore, hut, even go, how extremely slow it is
may be scen from what Mr. Orange says of it in tho last quinquennial report,
issued two years ago:—* But the rate of increase for the Ilast twonty-
fivo years or for the last five is more slow than when compared
with the distance that has to Dhe travelled beforo primary oducation
can be universally diffused. If the nwmbor of hoys at acgool continued to
incrense even at tho rate of increaso that has taken placo in the last five
ycars, and even if there was no inoreaso in population, evon thon several genoran-
tions would still elapse before all tho hoys of school age were inschool.” My Lo,
I respectfully submit that this stato of things must be remediod ; that India must
follow in tho wakd of other ecivilised countries in the matter, if her children
are to enjoy anything like the advantages which the people of those countries
enjoy in the race of life; that a hegiming at least should now be made in
the direction of compulsion ; and that the aim should he to cover the wholo
field .in the lifetime of a generation. When England introduced compulsion
in 1870, about 48 por cent. of her children of ~school-going age were at
school, and ten years sufficed for her to hring all her children to
school. When Japan took up compulsion, about 28 per cont. of her schaol-
going population was at school, and Japan covored the whole field in ahout
twenty years. Our difficulties are undoubtedly greater than thore of any othor
country, and our progress, even with the principle of compulsion introduced,
is bound to be slower. But if a beginning is mnde at once, and we resolutel

forward towards tho goal, the diffioulties, great as they are, will vani
Eeforo long, and the rest of the journey will he eomparntively simple and
easy. My Lord, it is urged by those who are op to the introduction of
comsu]sio‘nin this country that though the Gackwav, ns an Indinn Prince,
could force compulsion on his subjects without serious opposition, the British
Government, as a foreign Govornmont, cannot afford to risk the unpopularit
which the measure will entail. Personally I do not think that tho fear whi
lies bebind this view is justificd, bocanse the Governmont in Ceylon is as much
a foreign Government as that in Indin, and in Ceylon the authorities have
pot shrunk from the introduction of compulsion. But to meet this objection,
I am quite willing that the first steps in tho dixection of compulsion should
be taken by our Local Bodies, which reproduce in British territory conditions
similar to those which obtain in Feudatory States. And ovon here 1 am willing
that the first oxperiment should be made in carefully solocted and advanced areas
only. When the public mind is familiarisod with the idea of compulsion, iho
Government may take tho suceceding stops without any hositation or misgiving,
In view, also, of the spocial difficultics, likely to ho oxporienced in extending ™
the l;Erim:.iplo of compulsion at onco to girls, I am willing that, o begin with,
it should be applied to boys only, though I share tho opinion that the
education of girls is with us oven a greater necessity than that of boys, and
I look forward to the time when compulsion wil{bo extended to all children
alike of either sex. To prevent injudicivus zeal on the purt of Local Bodies,
even in so good a causcas Lhe sllu'catd of clementary education, I am willing
that amplo powers of control thould ho retained by tho Provincial and Imperial
Govermments in their own hands.  What I carnestly and omphatically insist
on, however, is that no more time shounld now he lost 1 making a beginning
in this all-important matter.

“ My Lord, I now come to the Bill, which I hiope the Council will let me
introduce to-day, and I ask tho indulgence of the Couneil while I explain hriefly
its main provisions. The Bill, I may statc al once, has been framed with a
strict regard to the limitations of the position, to which I have already roferred.
It is a purely permissive Bill, and it merely proposes to empower Municipulitios
and District Boards, under certain circunmstances, (o introduce compulsion within
their areas, in the first in.lance, in the case ol hoys, and later, when the time is
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ripe, in the case of girle. Before n Locnl Body aspires to avail itself of the’
powors contemplatod Dy the Bill, it will have to fulfil such conditions o the
Governmont of Tndia may by rule Jay down as regards the extent to which educa-
tion isalrcady diffused withinitsarca. Tast year, In moving my rosolution on this
subject, I urged that where one-third of tho hoys of school-going age woro already
at school, the question of introducing compulsion might be taken up for considera-
tion by the Local Body. I think this is a fair limit, but if the Government of
India so choose, they might imposc & higher limit. In practice, a Jimit of
88 por cent. will exclude for several years to come all District Boards, and
bring within the rango only a few of the morc advanced Municipalities in tho
lnrger towns in tho different Provinces. Moreover, n Loeal Body, even whon
it satisfios the limit laid down by the Government of India, can como
under the Bill only after obtaining previously the sanction of the Local
Qovernment. I submit, my Lord, that these arc ample safegnards to
&n-ovant any ill-considered or prcci{:itate action on the part of n Local Body.
‘hen the Bill provides for a compulsory period of school attendance of four
{;mrs only. ost countrics have a period of six years, and even Coylon and
aroda provide eix years; Ituly, which began with three, and Japan, which
began with four years, have also raised their period to six yemrs. DBut consider-
ing that the burj:an of additional expenditure involved will in mnany cases be
the principal determining factor in this matter, I am content to begin with a
compulsory period of four years only. The next point to which I would
invite the attention of the Council is that the Bill makes ample provision for
oxemption from compulsory attendance on reasonable grounds, such as sickness,
domestic necessity or the seasonal necds of agriculture. A parent may also
claim exemption for his child on the ground that there is no school within
a reasonable distance from his residence, to which he can send the child
without exposing him to religious instruction to which he objects ; and a distance
of one mile is lnid down ns o reasonable distance. This, however, is n matter
of detail, which, perhaps, may better be left to Local Governments. When a
Local Body comes under the Bill, tho responsibility is thrown upon it to provide
suitable school accommodation for the children within its area, in accordanco
with standards which may be laid down by the Education Department of the
Local Government.- On the question of fees, while I am of gpinion that where
attendance is made compulsory, instruction should bo gratuitogs, the Bill
provides for gratuitous instruction only in the cass of those children whose
arents are extremely poor, not earning more than Rs. 10 » month, all abovo
t line being required to pay or not in tho discretion of tho Local Body.
This is ohviousl{ o compromise, rendered nccessary by tho o%wposition offered
by so many Local Governments to the proposal of abolishing fees in primary
schools, on the ground that it means an unnccessary sacrifico of a necossary
and useful income. Coming to the machinery for working the compulsory
provisions, tho Bill provides for the creation of special school attendance
committees, whose duty it will be to make careful onquiries and propare and main-
tain lists of children who should be at school within their respective areas, and
take whatever steps may be necessary to ensure the attendance of children at
school, including tho putting into oporation of the penul clauses of the Bill ngainst
defaulting parents. The penal provisions, it will be seen, are necessarily
light. To cusure the object oé tho Bill being fulfilled, tho employment of
child labour below tho age of ten is prohibited, and penalty is provided for
any infringement of the provision. Lastly, it is provided that the Government
of India should lay down by rule the proportion in which tho heavy cost of
compulsory education should be divided hetween the Local Government and
the Local Body concerned, it being assumed that tho Supreme Government
will place additional resources at the disposal of tho Local Government, to
enable it to defray its sharo, the Local Body being on its «ide cmpowored to
lovy a special Education Rate, if nhecessary, to meet itsshare of tho expenditure.
It 1 obvious that the whole working of this Bill must depend, in tho first
instance, upon the share, which tho Government is prepared to bear, of the
cost of compulsory education, wherever it is introduced. I find that in
England the Parliamentary grant covers ahont two-thirds of the total expendi-
ture on elementary schools. In Scotland it amounis to more than that
proportion, wherecas in Ireland it meets practically the whole cost. I think we
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are ontitled to ask that in Tudia at loast two-thirds of the new oxpenditure
should be horne hy the State.

“This, my Lord, is hriefly the whole of my Bill. 1t is & small and humble
attompt to suggest tho first sicIPs of a journey, whioh iz bound to prove long
and tedious, but which must be performod, if tho mass of our peoplo aro to
emerge from their present condition. It is not intended that all parts of
the Bill should be equally indisponsable to tho schome, and no one will be
more ready than myself to undertako any revision that may be found to be
necessary in the light of helpful criticism. My Lord, if I am so fortunate
as to receive from tho Council the leave I nsk at its handy, it will probably
be a year before the Bill comes up hers again for its furthor stages. Moanwhile,
its consideration will bo transferred from this Council to the country, and
all scctions of the community will have ample opportunitios to scruti-
nise its provisions with ecare. My Lord, this quostion of o universal
diffusion of education in Indin dcpends, almost more than any other

uestion, on the hearty and sympathotio co-operation of tho Government and
the leaders of the people. The Government must, in tho first instance, adopt
definitely the policy of such diffusion as its own, and it must, secondly, not
grudge to find the Lulk of the money, whieh will ho required for it, as Govern-
ments in most other civilised countries are doing. And this is what we are
entitled to ask at the hands of the Governmentin the name of justice, for the
honour of the Government itsclf, and in the highest interests of popular well-
being. The leaders of the people, on their side, must bring to tilis task high
enthusiasm, which will not he ochilled by difficulties, courngo, whioh will not
shrink from encountering unpopularity, if need he, and readiness to make
sacrifices, whether of money or tine or energy, which the causo may require. I
think, my Lord, if this Bill passes into law, the educated classes of the country
will be on their trinl. It is my earnest hope that ncither they nor the Govern-
ment will fail to rise to tho requiroments of this ossontially modest and cautious
measure. My Lord, one great need of tho situation, which I have ventured
again and again to point out in this Council for several years past, is that
the Government should enable us to feel that, though lnrgwa{ foreign in per-
sonnel, it is national in spirit and_scntiment ; and this i{ can only do by
undertaking towards the people of India all those responsibilitics, which national
Governments in other countries undertake towards their people. We, too, in
our turn, must acoept the Government as a national Government, giving it that
sense of security which national Governments aro entitled to claim, and utilising
the peace and order, which it has established, for the moral aud material advance-
ment of our people. And of all the groat national tasks which Jie before the
country, and in which the Government and the people ean co-operate to the
advantage of hoth, none is greater than this task of promoting the universal
diffusion of education in the land, bLringing by its mecans a ray of light, a
touch of refinement, a glow of hopo into lives that sadly nced them all,
The work, I have already said, is bound to bhe slow, hut that only means that
it must be taken in hand nt once. If a Deginning iy made sithout
further delay, if both the Government and the pcople persevere with
the task in the right spirit, tho whole problem may be solved before
another generation rises to take our place. If this lmllrpcns, the next gener-
ation will enter upon its own specinl work with a strength which will be its
own sceurity of success.  As for us, it will be enough to havo laboured for such
an end— laboured even when the end is not in sight. For, my Lord, I think
there is not only profound humility but also profound wisdom in the faith
which says :—

‘1 do not nsk to seo the distant seene :

One step enough for mo.” *

The Hon'ble Mxn. Davanpox : “My Lord, the Hon'ble Mr. Gokhale
deserves the thanks of the community for his services in the causo of Indian
education. They eannot be forgotten. The Bill he asks Your Excellency’s
permission fo intreduce has the recommendation of being the produetion of an
educationist of Iarge experience, whose zeal for tho public good cannot be
doubted.  Frimd facie 1t deserves support, A close examination of fhe
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provisions will show that the general principle is sound. My views on tho
subject of primary edueation coincide with those of Mr. Gokhale, and I rm of
opinion that liberal and adequate provision should be made without dolay for
elemontary publio instruction. The existing state of things cannot be allowed
to Inst lon§er without rendering the Government liable to serlous reproach.
InBritish India only 261 per cent. of boys and 8'9 per oent. of girls of a school-
i:ing nge attend school. This caunnot bode well for the common weal. But

dia is poor and steoped in Frejudioa, and progress in primary education ocan
only be seoured by making it froe anil compulsory. Even in advanced coun-
trios of tho West and the East the experience of the past is that n_system of
freo and compulsory instruction is the most effoclive means of combatin
popular ignorance. Thero are specinl circumstances in India which make suo
a system even more imperative. Religious and social prejudices added to the
chronie impeouniosity of the villager crcate a situation at onoe delicate and
difficult, and cautiousadvanes in free and compulsory oducation of an elemen-
tary kind is more than over necessary.

* 8o far there is no (Luest.iou that the Bill is founded upon a prineiple
sound and practical alike. Most peoplo will agree with Mr. Gokhale on the
fundamental question of freoc and compulsory primary education. But the
method adopted by him for sccuring the end is doubtless open to question.
The outsta.nging features of the Bill require careful examination and oconsider-
able modification. That is, however, no reason why the Bill should not be
allowed to be introduced. The noed for a systom of froe and compulsory
rimary education Eremised, a satisfactory settlomont of the details can Dest
Be secured by the publication and circulation of the Bill for opinions after
introduction. Mr. Gokhale, with his respect for public opinion, will himself,
I am gure, recast the Bill, as he has said to-day in Oouncil, in the light of the
oriticiams in the Press and those submitted to Government by responsible persons
through the usual channels.

“ My Lord, in the first Elaca, the Bill gives discretionary powers to local
bodies to enforce the law, subject to approval by the Local Government. Appa-
rently there is not much to object to in this ; but, knowing as I do these bodies, I
think the position contains an element of danger which it will be prudent to guard
against. hatever their legal constitution, the local bodies are not self-govern-
ing. They are: .ore or less under official influence and officinl control ; they do
not entirely roflect the opinions and the wishes of the ratepayers. Even in the
most advanced province, Bengal, both Municipalities and District Boards are in-
fluenced by the District Officer. - That officer is an ea-gfficio Chairman of the
District Board, and even in Municipalities enjoying the privilege of electing
non-official chairmen, for some ‘reason or other, the District Magistrate is
appointed Ohairman by the Local Government, on the recommendation of

e Oommissioners. Unless the bodics are thoroughly reconstituted on a truly

. Eﬁpu]ar basis, the position will remain unimproved. Tho power of applying

o law within any Munioipal area or District Board arca will in practice be
exorcised by the District Officor. The members will not count for much. Now
the question is, is it wise, is it politio to invest this officer with further powers ?
Will this lead to good results?

“ T have no doubt in my mind it is highly impolitio. It will involve the
local bodies in serious diffieulty. With the bost of motives, the District Officer
may be bent upon improving the moral condition of tho peoplo in his charge,
in disregard of financial and social conditions. He will at onco set tho law in
motion. The sanction of the Local Government will not be dificult to secure
when tho District Officer moves. Much of the present dissatisfaction with the
administration among the people is due to the so-called local roforms, snd I for
one do not see the wisdom of widening the scoqo of the rcforming activity of
an officor who is already much too poworful. Tho oversight songht to be
given to the Local Government will provide a woeak check upon him. The
situation is radically different in:the United Kingdom. There tho local bodies
are self-governing bodies in the true scnse. A system adapted to the needs of an
English -community in a high stage of political and moral development will be
completely out of place in a country where administration is centralised and
local bodies follow implicitly the lead of the District Officer,
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" It may also be that the Distriet Officer will not take kindly to the idea.
It is n matter of common knowledgo that many District Oflicors do not favour
free primary oducation. The announcoment in Council in 1907 of the
Government of India’s determination to introduce a scheme of free primary
education was not followed by any tangible rosults, because, it ie belioved, of
the opposition of local officers. 1o that as it may, it is conceivable that there
should be officers who would be unwilling to sce the systom of education
provided for in the Bill introduced within their distriots. However well-
ndapted the arca may be for tho experiment, in the present condition of things,
no Municipality and no Distriet Board will- have the temerity to seek to
apply the law in opposition {o the wishes of tho District Officor ; and even if
an attempt be made, the sanction of the Local Goverument will be difficult to
got. It all thus resolves into this, that the Distriot Officer will bo the muster
of the situntion, and tho application or non-application of the measuro will
be wholly dependent upon his will. This arrangemont will not appeal to
many.

*“Tho proper course, in my opinion, will bo to create & body—a School
Board—in each Division, independent of the local excoutive and noting under
the Director of ‘Public Instruction, and to vest all discrationary powers under
the Bill in it. Perhaps it will not he wise to have at the start a central Board
of Education as in the United Kingdom. Weo shall do woll to begin with
Divisional School Boards. The constitution of the Boards must be entirely on
a_popular basis, the membership being elective. Puyment of local rates and
University education may ho the qualifications for membership. Such a body
would command greater confilence among the peoplo, aud would work the
law with greater judiciousness and satisfaction.

** The local bodies are also incapabloe of discharging the additional duties.
Their ordinary work, I should think, is enough for them, and I would not add
to their responmsibility. They are, hesides, more or less starved for funds.
Their resources are limited, and even légitimate rural and urban work suffers
for want of financial support. The diversion of any part of the general
rovenues is out of tho question. 1t will he impossiblo for the local bodies to
{ﬁny moroe for primary cducation than they are doing now. 7The provision for

o levy of an education rate is impracticable and injudicious, especially
in view of the fact thatthc local lodies, in praclicul \\'orki.ng', mean the
District Officer. Howover great may Lo our regard for this officer, no-
body would seriously recommend a proposal for giving him powers of taxation,

* This is the second objectionablo featuro of the Bill. Moreover, local
taxation is already trying edough. On no account shou-ld it bo increased.
Tho provision of the Bill will bo productive of gencral discontent. Muni-
cipal taxes are at prosent not realised in full, and realisation by distress-
warrants is a common feature of urban administration. In these circumnstan-
ces, considerations of ordinary prudence would counscl abandonment of the
Froposal. 'fhe country will not cheerfully submit to additional taxation even
or free education.

“One other consideration would discredit tho proposal. Government has
a clear responsibility in the matter of primary cducation. If free primary
cducation is to be provided, it must bo with a Governmontgrant supple-
mented by such financial help from loeal bodies as is heing rondered by {hem
now. When, in 1007, Government was propared to introduce n systein of free
primary education, there was no suggestion of special {axation. Government
apparently was ready to finance tho schemse. In cvery country cujoying the
boon of free primary educalion, Govermment liberally supporls it.  In the
United Kingdom the Parliamentary grant for clementary education is pro-
gressive, and in 1909 the expenditure was about 16 million pounds sterling.

“ The Hen’ble Mr. Gokhale has followed in his Bill the Trish Edueation
Act of 1892 (56 & b6 Vict,, ch. 42). Bection 18 of that Act provides for the
rayment in Ireland of a Parlinmentary grant for tho supporb of elementary
education. The Bill Lefore us does not seck 1o place on a legal basis the
financial obligation of the Government.
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“I1 must also refer to clause 17 of the Bill, which, in the prosont stage
of devolopment of the country, is altogether unsuited. I do not think we can
safcly launch o scheme of compulsory oducation for girls. Howover laudable

.the object, wo cannot seriously entertain the proposal now. The provision is

sure to lead to complications, Wo should he satisfied for the prosent with
educating boys in spite of their parents and guardians. Compulsory cducation
of girls, if ever practicable, should be left for futuro legislative treatment. In
the majority of cases girls aro marricd at & very tender age, and become
poardanashin from the date of mnrria‘.lge. To force them to attond public
schools after that will be a serious departurc from tho administrative 1)olicy
whioh tho Government of India has so far followed with such eminent
success,

“ But these are details which will be discnssed at a later stage. Meanwhile,
let us have the Bill formally before the Council. I accordingly support Mr.
Gokhale's motion for leave to introduce the Bill.”

"The Hon'ble MAHARAJADHIRAJA Bamapur oF Buepwan: *“My
Loxd, at this early stage my only excuse for getting up and spenking is that
I have no intention to oppose my Hon'ble friend’s Bil.ll which le las intro-
duced here to-day. I think that, as he himself would like to hoar criticisms
about the provisions of this Bill, I am justifiod in moking the following observ-
ations on the Elementary Education Bill so ably introduced by my friend Mr.
Gokhale. As Mr, Gokhale has himself admittod, the Bill seems to be a sort of
compromise between the two alternatives that if cducation is to bo made
compulsory it should be free, and that if it is not frce it should not be compul-
sory. The Bill progoaes to make the education parily free and thereforo partl
compulsory. But the logio of this does not appear to me to be quite sound,
inasmuch as it is free only to those whose monthly income does not exceed
Rs. 10, but compulsory to all, irrespective of their income, unless they have a
reasonable exouse for the non-attendance of their boys. - Of course, I am not
an authority on statistios like my friend Mr. Gokhale, but I think that this is
going a step further than they have even gone in Xurope, where the present
situation is, to my knowledge, that clementary education is imparted iree of
charges in consideration of its compulsory nature. I do not mean to say that
in the present ciroumstances of India education should be imparted free of all
charges, for to receive the desired bonefit of making it generally free, it should
be also made compulsory, which cannot be done in India at tho present stago, as
the consensus of opinion on tho question of the abolition of fees in primar,
schools would prove. 'What I wmean is ouly this, that if in spite of this uni-
versal opinion against a compulsory syston of education it be considercd neces-
sary to introduce compulsory education in India, it should also boe inade
generally free. It is neither fair nor just to tamper with the dominion of the
patria potestas und to burden them with expenditure at the same timo,

My Lord, then I come to certain clauses of this Bill. A very curious
feature is to bo found in clause 4 if road in the light of tho definition of the
word ‘ parent’ in clause 2. This would require evory guardian or every porson
who has the actual custody of a ¢hild to sond him to a rccognised school. Now,
supposing, my Lord, a poor clerk earning Its. 16 a month or thorcabouts, aud
having just enough to eat and wear, should find an orphan boy in tho strect and,
having pity on him, should take him home with him and keep him there; in
this case, though he may bave tho actual custody of tho bo{, should he bo comn-
pelled to eduoute him also? Such cases arc not rare in India. There arc many
wealthy men, and also men fairly well-off but not very wealthy, who take a
liberal interest in tho poor and who maintain numerous such orphan children in
their houses. Whatever moral gbligations there mnay be about edueating those
ohildren, there is no lnw in any country which may compel these bonevolent
men to be more liboral. :

“Then, my Lord, I como to;another clause of this Bill, viz.,, the introduc-
tion of an educationnl cess, or rather tax, This, clauso S of the Bill, authorises
the local body to lovy special oducational rates on the localities coucerned.
I'his scems to me objectionable. I see no reason why a person who cducates his
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children at home or in schools or colleges should be'compolled to pay o tax, how-
cver small, for a purposo which does not concern him direetly. ,'&Iy Lord, many
who gave their opinion in this soloction from tho records of the Governmont of
India (Papors regarding the question of the abolition of fecs in primary 8chools)
did not soe the possibility of such a taxation in future when they pronounced their
opinions on tho question of the abolition of fees in Primm'}' schools, and, there-
fore, they evidently werc silent on this point ; hut there woro somo who foresaw
this contingeucy and thereforo opposod this measure. The only two gentle-
men who could recommend such a taxation were Babu Jogendra Nath Ghose
and Babu Bipradas Palchowdhry ; but I shall quote only onc gonfloman’s
opinion, which I thick ought to carry womc weight with my countrymen,
. though that gentloman has hecn living in rotirement for some timo pnst. Raja
Ban Behari Kapur says—

‘1 advocats the granting of froe education to the massen un the elenr understanding that
the Indian Government will be able to supply funds from the ever-incrensing Imperinl revenne
and that no pertion of the requisite mnount shnll be raised by the imposition of un educntion.
cens or otber taxation. I am decidedly in favour of granting n Loon to the people if we can
afford it, but I think itimproper to confer an un-asked for favour on ono section of the
community Ly taxing anothr; I object to such a step on privciple.’

« Loxd, now I turn to another clause of the Bill. In clause. 0 of the
Bill we E)d the proposed limit of a monthly income of Is 10. I did not
quito follow why my friend has arrived at this particular figuve, for in .he case
of Indisns their general prosperity cannot be iiudge(l morely from their income,
The man who has only got a wifo and a child to maintain may be much
better off with an income of Rs. 10 than anothor with an income of Is. 15 or
Rs. 20 having a number of dependonts to support, and the latter may bhe
required to pay for the education of his own children though tho former may
escape the liahility. I submit the limit should Lo so fixed as to allow varia-
tions in each particular case instead of leaving tho matter to ho decided by the
Municipality or the District Board as is proposed in clauso 9 of the Bill.

“Mhen, in clause 17 wo find that this clause authorises tho Munioipnlity
or tho District Board to extend, with the previous sanction of the l.ocal Govern-
mont, the provisions of this Bill to girls. ~ In one word, I may say, Sir, that tho
time has not yet come to ¢xtond this Bill to girls. T havo doubts that it will
come soom, i myself am o strong ndvocato of female cduecation, but with my
liberal views on the matter I cannot think of making it obligatory on tho
parents to send their ﬁirls of 9 or 10 iraam to public sohools. - L think this
matter has been so ably dealt with my Hon’ble friend Mr. Dadabhoy, that I
shall not detain this Council on it any further.

“ Lastly, the question, if the object of the Bill is to introduce the principle
of compulsory education in India gradually, then of conrso tho question that™ it
involves is whether it should also be made free. Of course,* ns Mr. Gokhale
has said, many of the Local Governmonts heing opposed to it, he has had to
bring this comgrmmise; but I think, personally, that tho country is mot quite
ready for it. Now, my Lord, I beg Jeavo to state that if (I wish to draw
Mx. Gokhale’s particular attention to thix) his intention he to cducate tho
poorcr classes of Indians, the lower classes, among whom wo find mostly
agriculturists or artisang, then, remombering that a practionl fraining of their
specinl profossions is also very nceessary, shonlll we alwanys encourago this
acquisition of a little learning ¥ Lecause, though I admit that wo have no
rig,ﬂjt to keop away from thom the advantage that the peace and tranquillity of
British rule in India bas given to Indinus {o cdueato themselvos, I think it
would be worth considering the well-known #ing that ‘o little learning is
a dangerous thing. I doubt very much, mf- Tord, if a'l theso litle
lwninaries who would coine out from these schools would condeseend to look
after their ancestral homely occupations or would rather be inclined to get a
cosy raom and an electric punkalb.” )

Tho Hon'ble Mr. CurrNavis : © My Lovd, My, Gokhale has my unstinted
praiso for his life-long cfforts to promote the educational intervests of his
countrymen. I share to the full the appreciation which the publie feel for Liy
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work. I stated my views on the subjeot of compulsory oducation last year.
It is not so much the temporary diversion of infant labourers from the fleld
and the work:hop to the echool that will constitule the diffculty arising fromn
auy attempt at compuleory oducation ; it is the tondency of all intollectnal
education to breed in the recipient a distaste for manual labour and thus to
wean him from the family pursuits that contains the germs of an evil, insidious
but potent. Caste in India has alrendy divoreed lahour from intelloct, pro-
ducing abnormal conditions in the labour market, and has created a large
intellectual class whose well-being is a matter of serious concern to Govern-
mont. Anything which swells this class, without a commensurato widening
of the area of cployment, must be viowed with alarm, Bosides, oducation,
ill-dircoted and not proporly controlled, has its evils.

“Iam glad that all these difficulties are more than anticipated hy Mr,
Gokhale himeelf, and it is this that has induced him to introduco so many
safoguards in the Bill, which deprivo it of much of the evil apprehended by
oll;ponenta of compulsory education. I think the Bill may be introduced, and
the public should he given an opportunity to criticiso it. It is of a permissive
characler, and that is its chief recommondation.

“T have, however, my doubts as regards the wisdom of his recommenda-
tion that a special cess may be lovied for funds for its eupport. My long
conneclion with District Councils and Munioipalities has convinced me of the
fact that the existing levol of local taxation is sufficiently high. A fresh
imposition will prove only irritating and oppressive.

“ With these words I beg to support the Bill.”

‘The Hon'ble MR. SuBpa Rao: “It is fitting, my Lord, that this Bill
should be introduced by the Hon'ble Mr. Gokhale who has consecrated his life
to the service of his country, and it is also opportune that the Bill should be
introduced now, because the Decontralisation Commission has made its recom-
mendations. One of the important recommendations which that Commission
has made is that a large measure of autonomy should be given to local areas,
and powers, I believe, would shortly be given to villages to administer their
affairs in certain matters. It is fitting, therefore, that this measuro should now
be introduced dealing with elomentary education, and the attention of villagers
drawn to tho benefits of a measure” like this, so that they might take advan-
tage of it. It is also opportune, my Lord, because at present thero is an
awakening among the people in this country and there is a desive on their part
that efforts should be made to better their condition in all dircctions—not only
* industrial and commereial, but also educational ; and I do mnot think therofore
that this Bill would fall flat upon the country, as predicted by somo. No doubt,
if somo 15 or 20 years ago such a Bill were pussed, it might have shurod that
fate ; but to-day I do anticipato n botter, welcomo for a measuro of this
kind. It is puroly permissivo in its character, If it wore to prove successtul in
one or {wo areas, it would be an oxumplo for others to take it up and gradually
oxtend compulsory education throughont tho country.

Tt is suggested that the educationnl cess would be a buwden wpon the
ple, and instead of this mcasuro heing a blossing, it would be a sourco of
rritation to thom. I wish in this conncetion to draw attention to an expori-
ment which was mado in the Madrs Presidency somo long time ago, when
thore was not this iden of freo and compul:ory eduention.  Moro than fifty ycars
ago, my Lord, Mxr. G. N. Taylor was the Sub-Collector of Nar:npur, an out-of-
the-way place in the northern part of the Madras Presidency. In those days ho
started schools with tho aid of villagers. I shall read an extract from the
Higtory of Education in the Madras Presidency, compiled hy Dr. Suttyanadhan
and published with the sanction’of the Director of Public Instruection, us it
heurs upon the discussion that has beon raised in connection with the Bill:

L4
“In 1853, Mr. G. N. Taylor, the Sub-Collector of Rajahmundiy, -had established an
Anglo-Vernacular School at Rnl‘en;nlf, bis bead-quarters, and three branch schools in three
towns in that neighbourhood. “I'hese schools were partly maintained by Mr. Taylor sud
yartly Ly local subscriptions. 1In course of time, their successful working attracted the utten-
tion of tle uneighbouring raiyats, whe applied to the Sub-Collector to establish Vernacular
schools in their villages, offering (o defray the cost by a fixed annual addition to the revenne
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demand on their villages. In pursunnco of this schemo schools wero established in some
central villagos ; somo of the larger schools wore provided by Goverument with masters of g
better lind than the raiyats could pay for, These mastors had to inapect all schools within o
certain range, and there was o Native Inspoctor to snperintend the whole. Spesking of this
system in )858-1857, Mr. Arbuthnot, the then Diroctor of Public Inatrnotion, said, * the
I{:juhmuudry syslom eannot be introduoed into raiyatwari distriota upon the principle on which
its introduction was sanctioned, vis., that the rate shall bo raised voluntarily, and it sooms to he
extremely doubtful whether evon in Rajahmundty the rato can properly be ealled voluntary-’? 2

“ My Lord, these facts show how, if once people are convinced that the
measure proposed would ho beneficial to them, they wounld voluntarily take it
up and make it a suocoss. T have no doubt that if the experiment is mow
tried in some areas, it would prove successflul. Considering the time and the
circumstances, considering the goneral feeling among the poople, considering
the intorest the Government of Indin thomselvos take in this matter, and con-
sidering the needs of the sitnation, I am of opinion that a measuro of this kind
is absolutely necessary and I am sure it will he welcomed by the people at largo,
I submit thot in view of the amount of intorest that is taken by the public
in questions relating to cducation and the complaints that are made against
the Government for not moving fast enough in tho natter, n measure of this
kind should receive the support of this Council. And, after all, what ia this
measure P It has been blamed as a very cauntious mensuro and as a ocolourless
measure. Yet when a measure of this kind is introdueed, 1hat ohjection should
be raised to it is what I am surprised at. I for onc would like to introduce
some provisions in tho Bill, not oxactly to make it repulsive or irritating to
the people at large, but to make the machine go a little faster. I submit,
therefore, that the circumstances aro favourablo and that the measure ought
to be welcomed by the Council.”

The Hon'ble Me. MupBOLKAR : “ My Lord, I riso to accord my full and
cordial support to the proposal of my friend the Hon'ble Mr. Gokhale, and in
doing so I wish to offer my most hearty congratulations to him for the con-
spicuous ability, the brilliance of eloquence, the mastery of rinoiﬁles. and the
wealth of details with which he has introduced it. My Lord, I believe that
even those who differ from hin in regard to the principle of the measure
will admit the ability with which he has brought the question forward and
discussed it in its various aspeots, and it is only natural that I, who have
worked with him for years, should entertain the feelings I do.

“ My Lord, last week, when we were discussing the Finanocial Statement,
a resolution in regard to free education was moved by m{ friend the Hon’ble
Mr. Masharul Haque. Speaking in reforonce {o that, I urged that, though
compulsory and free edncation was the ideal to ho kopt in view, that though
we wore to strive and work for universal oducation, we must rcot:ofmse that,
so far as the country asa whole was concerned, we were at a considorable distance
from that goal. Thore are several, I might say many, rural areas, and thore are
particularly the mountainous and undeveloped tracts, which would take years
and years before thoy can he considered fit for a mensure of compulsor; oduca-
tion. My support to the presont mensure is in no way o doparture from the
principles then put forward. It is becauso I consider that there aro fowns
and cities which have advauced sufficiently, in which there is sufficiont ovidence
of the existence of progressive idoas, and which are therefore qualified for this
oxporiment, that I accord my support to what my friend has brought heforo
the Council.

“ My Lord, last year cerfain statoments were made in regard to education
which I am sure must have given pain to nll advocates of education both in this
Council and outside. We were tofd that if education was made universal it
would be difficult to find a sufficient number of sorvants and nenial umglloyés.
We are also now told that if psimary cducation is given the hoads of loys
would be turned and they would bo utterly unfit {o follow their vacatious in lifo,
My Lord, I would ask the gentlemen who entertain theso views only to sce to
what is going on elsewhore in the world, and to ask thomselves what it ig
that has hrought ahout the romarkable progress wo seo in the European
countrics, in Americn and in Japan., I would not like to tako the timo of the
Qouncil in stating trnisms, hut when it is stated that a knowledge of the three
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R's would turm tho head of a boy and make him unfit to follow his
vocation in life, that an agriculturist's son would sit in his room and ask for -an
electric fan, I nm forcod {o sny that the aclualities of life are not {akea into
consideration and the cxperiences of other people are entircly forgotten. My
Lord, the Agricultural Department is issuing in_sevoral provinces most useful
loaflets and tracts for the purposo of suggosting varions things of advantage to
the agriculturist. Now, the information which they give about the various
kinds of manures, improved methods of cultivation, hetter sclection of seeds, and
50 on, will provo helpful to the agriculturists; and if those who are against this
kind of primary education would not give that little modicum of T;nowlol]ge,
which would enable these people to read these leaflots and pamphlets, not only
wounld the purpose of Government be defeated hut those men would be kept for
ever in darkness and poverty. Then there arc the operatives in our factorics,
and there is the great working class. Do tho opponents of mass education
supposo that these peoplo have not percoived the }Joncﬁts of education? I
would for their benefit in that case tell themn that we have got in n town of
only 84} thousands of inhabitants, private night schools for the depressed
classes, which aro nitended by mnsons and lricklayers, by carpenters and
smiths, who do a hard day’s work and attend therve in the night. And there
are even chamars who take advantago of these schools. T do not suppose
that the desire of several of these working men for cdueation is at all taken
into consideration. We have tho gveat cconomic problem before us. It is
everywhere admitted that the industries of Indin should ho developed and
that agriculturo should be improved.. Well, we lave in this matter
the experience of other nations, and we lhave words of wisdom written for
us by such an authoritative body as the Royal Commission on Techmioal
Education appointed in 1884, and we have the experienco of America given
to us by Mr. Mosely’s Commission. There it is not only the captains of
industries, or even the foremen and the overseers, whose cducation is felt
necessary, but its need in the case of the actual workers—the oPemtives—-is
also universally vrecognisod. The development of their intelligonce and
increase of their knowledge are considered equally conducive to the improve-
ment of industries.

“ My Lord, the demands which Mr. Gokhale has put forward are so very
modest that I expected that iny countrymen at any rate would join in support-
ing them. When we take into consideration what exists in other countries,
when we find that there is hardly any Buropean country in which educntion
is not either free and compulsory, or free, or compulsory ; and wlen we find
the same state of things in America; when we find that the Phillipine Islands
and Oeylon and our own Baroda State have made considerable advance under
conditions very similar to those which exist in India, — is it not our duty to go
on pressing forward this question ? We know that a beginning cannot be
muée on n large senlo. A heginning must be always very small.  And it is
‘only a modest heginning which is now advocated. I would ask the Council
to give weight to the desive for edueation which is shown by scveral of our
towns. I have made some cnquiries in this matter and I would give only
one instance. In a provinee in which tho Education Department was estab-
lished only in 1866, we find in one town with a popu*ation of-only 85,000
over 1,400 boys attending primary schools, over 700 boys attending secondary
schools and over 800 boys attending the high school elasses in the high
schools, Then there are the studenis in  training colleges and others
lenrning at home whom I leave out of consideration. More than 85

r oent. of boys between 6 and 10 are already attending school.

ow, that town 1is in no way occupiing an excecptional position. It
only ropresents tho progress which has been made in several of our towns,
My Lord, I consider that the desire for education is sufficiently keen amongst
our urban population as to justify this mecasure. It is the fear of some people
that Government, by giving its sanction to compulsory education, may run the
risk of some wnpopularity. My Lord, if the Government wore doing
this directly and if the Government was indiseriminatcly introdueing it,
there would, I admit, be some amount of risk of that kind. Dut first of all
nobody asks for an indiscriminato intvoduction of the measwre ; and further it



HLEUENTARY EDUCATION. 457
[16TE Manci 1911.] [4fr. Jludholkar ; Aly. Quin.] ’

is not Qovernment which itself will do any of these things, The responsibility
of dotermining whether clomontary education should bo made compulsory is to
be left undor certain  well-guarded rules on local bodics. I may woll elaim the
oredit of having been conncoted with local self-government for o longor period
than auy of mjy non-officinl colleaguos here. ell, urbon local bodies, t.lmt. is,
owr Municipal Committeos, consist of a majority of elected members who bhave
to bo in touoh with the people—ivith the rutepayers ; and they wonld not venture
to bring forward any measure which the ratepayers as a body—the majority
among them—disapprove., That in itself is a guarantes of cautious action. A
sccond guarnnteo of cuutiows nolion would ho that thoy woeuld have to find a
substantial portion of the money. Lvenif tho proporlion is, ns my friend
Mr. Gokhalo suggests, two-thirds from Government ol one-third by local coss,
oven then they wonld have to find a considerablo amount. And it would be
only when they mre satisfied about the duesire of the peoplo for it that they
would support the measuro. My Lord, I belicve thesu aro sulliciont guarantecs
against hasty and inoautious action.

“ Now, thero is only one word moro which I would like tosay in rccommend-
ing this measurc to tho acceptanco of tho Council, Iill now I have advocated
this policy on the ground of the interost of tho people. But I wrgo, my Lord,
that such a measure as the spread of mass education is as much required in the
interest of good government. Already considerable powers have boeu givon to
the wban po uﬁ&ion and in sevoral portions of tho rural areas to the rural
population, and there are fair grounds to expeot that, with the roport of the
Decentralisation Cominission ?)cfom Govornment, thero would bo conferred on
local bodies further emhanced powers and a larger incroase of responsibility.
I would therefore say to Government, in the words of Mr. Low when the
Reform Bill of 1867 was passed, ¢ wo must educate our mastors ',

The Hon’ble Mr. QuiN : “ My Loxd, at the outset of the few remarks
which I propose to offer on this Bill at this stage, I havo to say, on bohalf of
the Government of Bombay, that, on the understanding that they will have an
opportunity of considering the provisions of the Bill later on, they do not desire
now that 1 should urge any objcotion to its introduction,

“ On two oceasions, my Lord, I havo spokon in this Council against propo-
sals having for their object the encouragoment of schomes connected with free
and compulsory primary cducation. Recognising, as I do, the paramount
importance of the spread of education in this com\tr{, I am the moro glad to e
able to-day tooffer & welcome to the Bill which has been proposed by my
Hon’ble friend Mr. Gokhale.

“The details of the Bill, mny Lord, are for future discussion and we are con-
cerned to-day only with the principles.

“When I came hero this morning I was 1pruapnrml to point out to the Coun-
cil that the Bill contained at least two principles which, in my opinion, rendor-
ed it deserving of most careful consideration. Sinco I havo heard the able and
eloquent speech with which my Hon’blo friond has introduced his Bill, I havo
been disappointed to find that one of these prinoi!)les was rend into the Bill by
myself and does not really exist ; in fuct, the Hon’ble Member has, with his own
hands, knocked away ono of tho props with which I had intended to sup-
Porl; the Bill to-day. As I read the provision which proseribes or pormits thoe

evy of a local rate for Education, I thought that tho Hon’ble Momber recog-
nised the principle of local liability for tho additional expenditure, or at any
rate o very large part of it, which would becaused by this scheme. I find now,
however, that the Hon'blo Membor's intentions aro different and that ho intends
to throw the greater part of the burden of compulsory education upon Inporial
funds, and for this reason I shall say no more about this principle in the fow
remarks I wish to make to-day.

“The other principle, nry Lord, which I consider isdeserving of theattention
of the Council is one which oceupics a very prominent place in the Bill—I imean
the co-operation of the peopls concerncd. Now, my Lord, regarding the extent
to which the enactmont of this Bill will tond to increase the measure of co-opera-
tion which will he accorded by tho people to the Bducation Depa:tment, I must
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confess that I havo some misgivings. Bat tho point on which I wish to lay stress
now is this, that, until the readiness of the pco(}ﬂo in any local aven to co-operato
in the matter of compulsion has boon indicated, and until the local body, who
will scarcely ever act without having hehind them a large amount of agreement
as to what is to bo done, have made an oxpress demand on Government that
the Aot should be ap{»lliacl, the schemo proposed by Mr. Gokhale will not come
into operation. In this initiative of the local body I recognise that there will
be a very strong chock on any undue jdenlism which may be manifested in
certain quarters with the desire to introduce compulsory education: where it is
not wanted.

“'The Hon’ble Mr. Dadabhoy, my Lord, has made some remarks which
I may almost choracterise as unsympathetic with regard to the District Officer,
and although I am not concorned here to defend tho District Ofcer, I would
liko to point out that the attitude taken up by the Hon’ble Mr Dadabhoy hardly
reflects much credit upon the capacity for self-government of the Municipalities
to which he was reforring.

* In oconclusion, then, my Lord, I would say that, in my opinion, such a
Bill as that which has been brought forward to-day, whoen amended asit will
undoubtedly be after it has run the gauntlet of the Government of India and
the Local Governments and public opinion, may very well prove to be a valu-
able addition to our Bta.r.ute-l%ook.

“Itis ?[ossibla, my Lord, that the Bill, after it becones law, will give rise
to abuses. It is even more likely that the Bill may, in many provinces of India,
remain & dead-letter ; but there 1s always, I think, to be remembered that by
recognising in a legislative enaoctment the principle that it is right and fiti
that, where practicable, every child should rceeive primary edycation, tho legis-
lature will be setting up a standard which caunot fail to exercise a powerful and
stimulnating influence on the public opinion of the country.”

(After the interval for lunch.)
SEDITIOUS MEETINGS BILL.

The Hon'ble Mr. JENKINS, 0.8.1.,presiding.

The !Hon'ble Mz. JENEKINS : “ Geuntlemen, before we proceed with the
business, I desire to propose the addition of certain names to the Select
Committee on the Beditious Meetings Bill to which I should like to have the
consent of ‘Council. It is competent to OCouncil to add mnames to the
Select Committee at any time. I propose the addition of the following
names :—

The Hon’ble the Mahérajadhiraja Bahadur of Burdwan, the Hon’ble

Babu Bhupendranath Basu, tho Hon'ble Mr, Mazharul Haque,

- the Hon'’ble Maﬁxlvi Shams-ul-Huda, the Hon'ble My, Mudholkar,

the Hon'ble Mr. LeMesurier, ithe Houn'ble Mr, Holms, and the
Hon’ble Colonel Davies.

« T understaud Council giv;ea its assent.”

E
ELEMENTARY, EDUOCATION BILL—continued.

T'he Hon'blo Mr. MaznARUL HAQUE : “S8ir, it gives mo sincoro pleasure to
riso to-day to support tho Bijl which bas been introducel by my Hon’ble
friend Mr. Gokhale. Last year, whoen the resolution on the subject of free
and compulsory primary education was moved by my Hon’ble friend, I gave
to it my humb e]l).mt. whole-hearted support. This year, 8ir, I had the honour of
bringing myself a resolution on freo primury education when the discussion
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on the Finnnecial Btatomont was going on.  Now, S8ir, this is the third occasion
on which the suhject of cducation has heen brought hoforo this Oouncil, and X
again rise to give my humble support to tho extonsion of education in thiy

country.

“ Bir, the Bill in itself is a vory modest and mild moasure. Personally, I
beliove it is too mild and too modest, and does not go far enough. But my
Hon'blo friond has taken the circumstances of the conntry into consideration,
and thoreforo ho has intentionally and studionsly mado his Bill such a mild
one so that the country and the Government may aceept it.

“ Now, 8ir, if the object of this Bill had heen to turn out half-cducated
clerks or men of similar description, I would have been the first man to oppose
it. But the object of the Bill is not this. Its object is to iutroduce a ocertain
amount of light where thercis inteuse darkness now. The crass ignorance
of the massos of the country is simply deplorablo, and my friend by his
measure intends that they should be enlightened to a certain oxtont in  order
that their life unay be a little more pleasant, thoro imny be a little more
intelligenco in their daily ocenpations, and that they may live a healthy and a
bappy life. 8ir, these aro {he reasons why I support this measure so fully.

“ This Bill throws the responsibilify of initinting compulsory education
upon the peoplo themselves. Tho responsibility of initiation bas been taken
away from tho Government and thrown upon the shoulders of the pullie.
This is an element which, I think, ought to go far to secure the support of the
Government in this maiter. Asmy friend has reminded this Council, the
Government, boing a foreign one, naturally has to he very cautious in introdue-
ing any measure which has an element of compulsion in it ; and I consider, Sir,
that, after the caution which has heen introducod by my friend, thore ounght
not to be any difficulty so far as the Government are concerncd. Bomo of my
friends here have taken objcction to the passing of a Bill in_which it is pro-
vided that local bodies such as MAlunicipalities and District Boards should be
allowed to introduce this measure in cortain avoas and nlooal tax for this
education. Well, I know that there aro objeotions of that kind and that
feopla think that the Government of India shonld pay all the expenses. But

do not think that it is fair to the Imperinl Exchequer that the Govornment
of India should hear the whole burden : wo should also exert ourselves a little.
Of oourse, there aro long speeches delivored on public platforms ; and thero
are long articles written in the newspapors, which are very valuable contribu-
tions to the solution of the question ; hut thero is something more valuable,
which is Rs. as. p., and I holiove that the people of the country should choor-
fully hear this burden of taxation o that tho‘)' may bo ablo to raise the' condi-
tion of tho massos of tho country. Bir, in this connoction I may meation that
it gives me a peculinr gratification to refor to the uttitude of the Muhammadan
community on this question. I helieve it was in 1007, at the sessions of the
Indian Mubammadan Educational Conforence which washeldat Karachi (I was
Flmnt thero), that the Muhammnadan community cheorfully accepted taxation
or the purpose of education. They saidthat they were quite willing to be taxed
if the Government would tako this inatter into their own hands and provide
education for the Muhammadan oommuniti. The samo thing happened last
year in Eastern Bengal, and there also tho Educational Conference—I beliove
1t was the annual meoting of tho Provineial Edueational Conforonce of Eastorn
Bengal---passed o resolution praying Government to levy o tax upon the
Muhammadan community in order that the Governmont may e able to provide
good sound education for the membors of that community. 8ir, that is the
aititudo of one important community in this matter, and I have not the least
doubt that my brethren of the Hindu community will alse como in line with us
and cheerfully bear this burden.

“ Bir, if this Bill bo passed into law-—and I hape that it will pass—the
burden will shift from the Government to tho people ; then the peoplo will_mlim
their responsibility, which is vory great imlv.u&, and try to raiso the condition of
the poorer classes who are steeped in ignorance.  Wo shall bo judged by pos-
terity by what we do now. With these fow remarks, 1 have no he:itation in
supporting tho Bill of my Ilon'ble friend 3r. Gokhale.”
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The Hon'ble NAwaAn Barxip MunaMaap Saurs Bamapur: “8ir,

I havo much pleasurein supporting the Bill introduced by my Hon’ble colleague,
" Last year, when ho brought forward his resolution for making primary edication
free 1n the country, the frend of opinion, hoth official and non-official, in this

Counoil was in favour of the acceptance of tho principle, although other diffi-

culties lay across its path which prevented the accoptauce of his motion in its
cntirety. 8ir, just ono ycar has rolled by since the Hon'hle Mr. Gokhale
movod his resolution, and during this period public opinion has matured

itself on the subject, and I beg to assuro the (]:Zovamment that all shades

of opinion all over tho country aro wnanimous in supporting the idea of
froo primary cducation. It was only tho other day that my Hon'ble

friond Mr. Bhupendranath Basu introduced his Marriage Bill, when the
Hon'ble the Home Membor asked him to show if he had a great volume of
public opinion in support of the mecasuro. In this case, Bir, I am vory
glad to say that the Ilon’ble Mr. Gokbhalo carrics the entire public opinion

with him. No E;:ater ovidence is nceded, as has beon pointed out by my

Hon'ble friend, than that hoth the Indian National Congress and the Muslim

League, which are the accredited represcntative institutions in the country,

have adopted resolutions supporting the idea.

“ As the Qovernment is aware, there has been a phenomenal activily
in matters educational in the country, and cven what aro called the depressed
olasses have been shaking off their lethargy and showing signs of o forward
move. The time has come when education should not only be made free
but compulsory, for I respeotfully submit that it is the duty of the Btate
to stimulate educational activity among tho masses by the introduction of com-
pulsion in some form or other. The timo chosen by my Hon’ble friend for
the introduction of this Bill is, I venture to think, vory 01:{’01"5“““- and when
the Oouneil accords its sanction to the measure, as I fervently hope it will, it
will have marked an important epoch in the legislative annals of India upon
which future generations will look back with prideand gratitude, and His Ex-
cellency’s first year of Vicerotﬂslty will be remarkable for a boneficent measure
which would be regarded in the hight of a boon. Even if the times were not
propitious, the Bill as introduced by my friend should have wholc-hearted
support both in this Council and outside it. For, is it not painful to find that
after nearly two centuries of British connection with India the masses of this
country should still be in the abyss of ignorance? Lord Curzon had in one
of his speeches admitted that one of the first claims upon its bounty that Gov-
ernment would do well to acknowledge will be the education of masses, His
Lordship further admitted that it cannot bo a right thing that three out of four
villages should be without a school, and not much more than thirty million boys,
or less than one-fifth of the total boys of school-going nge, should be in receipt of
primary education. Te even went so far as to assert that he wos one of those
who thought that Government had not fulfilled its duty in this respect.

“Bir, the Bill is of a permissive character and its provicions have been
framed with great cauntion and with due regnxd for the environs and the life
of the people whom it will affect. It is not proposed to extend its operations
indiscriminately, but power is sought to be given to Municipalities and District
Boards to mark out areas where to make its provisions applicable. An innova-
tion liko the one contemplated by the Bill deserves to be carefully made, and
the temporary displacemont of socinl economy that it will cause may in the
first instanco be lovked upon a8 a gricvance. The loeal bodies aro familiar with
local conditions and have thercforo been rightly vested with the direction of
applying compulsion as they may think best. And, very rightly too, the Local
Government has been made the final arbitrator in this matter, specially as
regoards the nceds and the percentage of school-going children requiring educa-
tion. 'Wo Indians are essentially a conservative race as has been shown by tome
Hon'ble Members to-day, and any inroad that an innovation makes in- the
genana ig likely to be jealously watched. Girls therefore have been in tho first
instance excluded from the operation of the law, a proviso being added for
their extension in the case of girls whon opportunity is found favourable,
The penal clanses of a Bill are always its sore points and the penaltics that
Mr., Iéokhalo’s Bill provides can by no means be called oxcessive or in any way
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calculated to not as o haxdship in case thoy are cnforeed, for the penalty pre-
soribea by the Bill is simply nominal. The power with which the local bodics
are going to bo invested as rogards the imposition of an eluention tax is, I sub-
mit, necessary, nnd althongh oritics may be found of the proposed impost, it
cannot bo avoided considering tho lavgor and higher interests involved. Bir,
the other provisions ave of n formal and nom-contentions nature and on
the whole the Bill ns it stands cannot bo taken cxception to, both as rogards
the principlos and detnils, and as such I hope and trust will commond itsolf to
this Council. In conclusion, permit me, 8ir, to commend it to the favour-
able consideration of His Excellency’s Govornment, for by doing so His
I)()rlls]li{J will not only inangurate a Dbeneficont measure, hut will base his
administration on the synEn ies of the people whoso futuro generations will
Foint with gratitude to His Exoccllonoy’s régime as baving givon them the
ight of knowledge.” .

The Hon'ble 81r VitHALDAS D. THACKERSEY :—'' Mr. President, I rise to
support the Bill which has heon introducod by my Hon'ble friend Mr. Gokhale.
I would have proferred that compulsory education would have been introduced
as o national gystom by the Government of India; but as foars have been ex-
rﬂrcssod as to opposition from the pooplo, I am quite propared to leave this
discretionary powor in the hands of the local bodics. At tho samo time I think
thal theso fears are more or less groundless. I am connected with Barodn, my
father and forefathers came from Baroda State, from Dwarka, and thero are
many other ways in which I mn conncoted with Baroda territory. I often go
there, and I took pains last year when I was there to fiud out exactly the state
of com]i)]u]sory education ; and from all the reports that were given to me and
from what I saw I was satisfled that compulsory education was progressin
very eatisfactorily in the Baroda State. I saw some of the parents in some o
the villages and found that a Jarge number of the younger generation knew
how to read and write, and the parents were proud of their children, In
Dwarka, when I was there last year, I tried to en%nire into the matter, parti-
cularly because the Waghares are the principal inhabitants of Dwarka, and
they are a warlike race. I found that last year and tho year previous the
Baroda State had introduced compulsory education and the Waghares even had
taken to it very kindly. So from the experienco that wo have at hand from the
same class of people as we have in British territory, we are led to believe that
the fear of opposition is practically groundless ; and if oomllnﬁsory education is
]i‘r}tr;ﬁtluoed, think a very large number of people will take to it very

indly. ‘

“ Then with regnrtl‘ to the other points in the Bill, I think—and I think
Mr. Gokhale also thinks in the same way—that the best thing is to have edu-
cation free, if it is compulsory. A distinction between those who carn Rs. 10 and
those who earn more than Rs, 10 will be very difficult to settle. Thero will bo
lots of disputes and “dissatisfaction, and as my Hou'ble friond the Maharaja of
Burdwan Eas pointed out, somctimes a man gotting Rs. 10 n month is better
than a man gotting Rs. 15. But, as the Hon'ble Mr. Gokhale has pointed out, he
has put this limit as a compromise. I do hopo, howover, that when the matter
comes up beforo the Select Committec, this point will be reconsidered.

*“ Then there was another argumont used by my friend the Honblo Mr. Quin
that he first wanted to support it vevy strongly hecause he thousht that theo
expenditure was to come from local bodies, Put now finds that fwo-thirds of
the exponditure is to como out of the Governmont of Indin, Now, 8ir, I can-
not understand what is the difference hotween tho two. Tho Government of
India collect over 30 crores of rupees from the land-revenues. 'Wae collect as
much as wo can from tho land, and it is quito fair that a little share out of that
ought to be spont in educating the children of tho owners of ihis land. The
case in tho citicy may bo different. In the largoe citics, perhaps local taxation
may como out of the house-ownors ; but so far as the villagers are concerned,
I think that the Government of India ought to provide tho major part of the
expenditure,

“Then, Sir, another argument is used against the Bill, namely, that whoover
is in charge of the boy hasto send the boy to school. Thus, & responsibilify.
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is thrown on tho keoper. And it was asked that good charitablo peoplo pick lzﬁ
boys from tho roadside and feed them, and why should they be burdencd wi
the further responsibility of sonding the boy to school P Now, with re;{;lrd to
those charitable persons who pick up boys from tho roadside and pay 1ts. 4 or
Rs. b for feeding a boy, it will not Eo a burden. to have to send him to school,
as for educating the boy thoy havo to pay nothing, hecnuse cducation is freo, or
oosts about one anna a month. And, again, I think in our Hindu books we
have the old religious {n‘ecopt that Zidyadan is moro meritorious than Annadan—
that wo should give education to the people even though wo do not give food to
then. Irom that point of view, I do not thiuk that charitably-disposed paople
will grudge paying one anna, if nocessary, for cducating the boy whom they piok
up from the road. Then, Bir, it is said that a little lenrning is a dangerous
thing, It is a common saying and a vory sound saying no doubt, but I cannot
understand how that saying is applicable in the present case. I may bo mis-
taken, and I should like to know. If it is dangerous, cortainly wo ought not to
support the Bill introduced to-day. But I cannot understand how it can be
dangorous if & poor agrioulturist oan read and write and put his signature to
Marwari bills after rending the amount that is mentioned therein, instead of as
at present without knowing what the bill contains. I cannot understand how
it would be dangerous for these illiterate people if they were provented from
being dcfrau(ledﬁly money-lenders and by those who buy their produce. 1 do
not understand how it would he dangerous if they kept their accounts and were
in touch with the central markets and knew exactly how their prices compared
to the prices in the central markets, Well, 8ir, I cannot understand
how it would be dangerous if they could read the leaflets that have been
mentioned by my Hon’ble friend Mr. Mudholkar, showing the results of
the experiments obtained at enormous expense to the Government of India.
They could see the fares mentioned on the railway tiokets and thus make it
unnecessary for the railways to employ special jemadars, as is now the case, to
prevent tho people from being defrauded by the railway servants. And aliove
all, Bir, I cannot understand how it would be dangerous if they got the benefit
of the newspapers now-a-days rublished for their benofit at great exponse from
the public Exchoquer. TFor all these reasons, 8ir, I think it will not at all be,
dangerous, and that therefore we ought unanimously to support the Bill proposed
by Mr. Gokhale.”

The Hon’ble 8re BAssooN Davrp: “8ir, I should like to say a fow words
only. I admire the exhaustive maunner in which my friend the Hon’ble
Mr. Gokhale has introduced his Bill to-day. But in my opinion the time has
not come for tho introduotion of frees and compulsory oducation in Indin. I
think the financial position of the country does not warrant its introduction,
and before such a step is taken I think ways and mcans should be adopted by .
which an annual source of income should be made for all the requiremonts of
the continuously increasin ax&onsos, bocause if once Government took this
step, it would not be right that hey should back on it. I nwn afraid, theres
fore, although the Bill has my sympathy, I shall not be able to support it.”

The Hon'ble Mz. JivnNa" :. “8ir, I have only a vory few words to say on
this Bill. I do not want todetain the Council for any length of time. I under-
étand, however, that the object of Mr, Gokhale to-day is to ask leave to intro-
duce the Bill which is before the Council. There ard two points to be considered
with regard to the Bill: first, the principle of the Bill ; sccondly, the provisions
of the Bill. Now, so far as the' principle of the Bill is concorned, it only sccks
to do this, thatit wants gradually to introdnoe compulsion into the elemnen-
tary educational sysiom of our’country. So far as that parvt of the Bill is
concerned,—so far as that object is concerned,—the Hon’ble Mr. (Gokhale has
entire support from me. 'This question was discussed in the Council hefore on
more than one occasion, but somehow or other I was not able to express my
opinion ; but I felt that this is an occasion on which I should not give m
silent support but I should say a fow words, I am convinced that it is higi‘;v



CLEMENTARY KDUCALION, 403
|16rm Mancy 1911.) (26, Jinnah ; Babu Blhupendranath Basu.)

timo now to make u beginning in the dircetion of elementary education being
made crmpulsory and frce,

“Then, with rogard to the provisions, I must confess that there is o groat
deal that requires consideration. I personally s not in o position at the pre-
sent moment to oxpress my views on tho provisions of the Bill having regard
to the fact that the Bill was placed in our hands only a few days ago. On the
'ono hand, it is said the Billis too slow ; on tho othor, i1t is said that the Bill carrics
us too fast. But all those questions and all these provisions of the Bill will be
discussed in the Scloot Commiltce and in the country, as Mr. Gokhalo has
already pointed out, and I shall have opportunity of discussing them at  various
stages of the Bill later on. There is onc thing which I want to make clear, and
that is this. It foll from tho Hon’ble Bir Sassoon David, that the tiime has not
como to introduco elementary cduontion in India free and make it compulsory.
It scems to mo, Bir, that there is a great deal of misconcoption on ihat subject.
Nobody, as faras I can understand, nobody, so for as I know, no advocate of
compulsory cducation in Indin, has said that it should be made compulsory and
free all over the country at once. All thatis desired is that tho time has
como whon a beginning should be made gradually in that direction, and that
scems to be the direct o%jcct. of the Bill now belore us. How that object is to he
achioved is a matter of details and provisions which I have no doubt will be
carefully considerod later on, as llluwc pointed out already. With these fow
words, 1 support the Bill of the Hon’ble Mr. Gokhale. *

The Hon'ble BABU BEUPENDRANATH Basu : ““ I do not think, Sir, that on
such an important question as this I should give ouly a silent vote, though I
must confess that up to now I had thought, having regurd to the differonce
of opinion that prevails in my own province, that probably it would be the
moro prudont course to give a silent vote. But I feel that some mi§mnoe£‘t1ion
has c{)u?temd round my friend the Hon'ble Mr. Gokhale's Bill, which I think
it is my duty, so far as 1n me lies, to dispel. Before I go on, 8ir, I think that
my friend Mr. Gokhale will not consider it impertinent of me to say that he has

resented his case in a way which must captivate the imagination of all who
ve listened to him. He has said that there is a string in the heart of India
which vibrates to appeals like this. I can assure him and my Hon’ble
friends in this Council that we Indians cannot fail to respond to an Epaa!
which makes it possible for the less happily situated amongst us to avail them-
selves of the benefits of education. Sir, we have often times said, and I believe
said with some degree of justice, that whilo the rest of the world was enveloped
in darkness there was light in our country. Itis correct, as I said, to some
degree only, for if certain strata of Indian society were illuminated with light,
thero were a large numbor of strata in that socicty which were submerged in
utter darkness. Thesubmerged continent of India——if Imny say so—was probably
reat as the lost continent of Atlantis, and we bhavo felt—those of us whe
ave been educated in Western ideals have felt—that the tiine has come when
knowledge should no longer bo tho special privilege of the few but should be
extended to all. In that view it is lmpossible for us, oven for those of us
who apprehend that there may be somne mischief out of tho provisions of
Mr, Gokhale's Bill, to withhold our support to Mr. Gokhale’s Bill (be will
pardon mo if I sometimes happen to omit tho honorific prefix which to me does
not always come very readily). Sir, T fully realiso that in the prosont stato of
things compulsion pure and simplo would be very dangerous.  Wo havo, as you
know, Bir, too well, on the onc hand an ignorant peasantry, and on the other
hand we have our well-known methods of compulsion, It is, T helieve, not in
any way an cxaggeration to cay that much of the popular discontont that is
felt against DBritish rulo in India is due to tho fact that many of ils moeasures
. are entrusted for exceution to instruments which make them odions, and u fear has
been felt by many thoughtlul men in our community that if we make educution
compulsory it is possible that it may have just a contrary offoct ; that instead
of advancing the cause of education it may relard it. People who would
voluntarily do things would be unwilling to do tho rame thing on compulsion.
It is quite possible that this compulsive clement may to somo extent gerve
to retard the progress of clementary education in the country. Bulmy friend
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Mr. Gokhalo hasso hedged in the compulsory provisions of his Bill that I
for one am inclined to think that no Fmrm will be dono by adopting his
method, and I bolieve that the criticism that has appoared in the Pross
is due to an insufficient apprehonsion of tho position that he has takeu up.
In the first place, it has nothing to do with Goverument, either Local or
Imporial. A Municipality or a District Board decides as to whothor it will or
it will not introduce comnpulsory cducation in this area. Talking 'of Muni-
cipalities, the Municipal Commissioners in Bongal, I may remind my friond
tho Hon’ble Mr. Dadabhoy, are more or less clectod by ratepayers who pay an
annual rato of one rupee and a half, ko that the very huwmblest closses are
instrumental in the return of the Municipal Commissioners to Municipal Boards,
and they will boe very chary bofore they recommond that primary education
should be compulsory in their aren. If they feel that it is against the wishes of
the gonerality of their ratepayers and the constituoncy of electors, it is harvdly to
bo expected that they will put forward such a measuro for accoptance. The caso
is, I confess, different with tho District Boards as they are constityuted in Bengal.
The District Boards in our province are moroe or less officialised, but ovon then, I
beliove, tho Magistrate has sufficient trouble and Dhurdon ovor him to think of
courting unpopularity by suggesting to his members the introductioun of compul-
sory cducation when such a mensure would be unacceptable to many of themn-—
at lonst to those of thom who came by election. In the District Boards in Bengal,
half the mombers in certain areas aro electod by the Local Boards, which are again
largely olocted bodies. 8o that is the first safeguard which Mr. Gokhale pro-
vides, vsz., that it is not a compulsion which proceoeds from above but it is com-

Ision which proceeds from below, from the ver Qoople themselves concerned
in it. Well, 8ir, if a large majority of thom say that ¢ e are prepared to sond
our boys to school’, I do not soa that there should be any objection to it.

“The next question, and a very sorious question, is the question of taxatione
I have in my mind very vividly the fate of the road-cess taxation in Bengal.
It was introduced, I believe, 1n the year 1871, on the solemn assurance by the
then Becretary of Btate, the Duke of Argyll, repecated u.ILle the Government of
India at the time, that the Promeds of that fund (road-coss fund) wera to be
solely devoted to local needs—Ilocal roads, wells, tanks, ete.. Ifor many many
ears after that the proceeds of that fund used to be consistently (the
on'ble Mr. Slacke will excuse my saying s0) misapplied—misappropriated
probably would be a more expressive term. We agitated aboub it nuc{l “went’
on until, I believe, wo have come to a state of things whon the road cess fund is
being g})plied to its primary objects. In this case, however, I do not apprehend
that difficulty, because here again the cess will be levied not at the instance of
Government but at the iustance of the District Board or the Municipality.
Then my friend Mr. Gokhale had said on a provious occasion—1I believe Lo said
also to-doy—that two-thirds of the expense would be found from the funds
of the Imperial or the Local Government and one-third by the ratepayers.
If that condition does not exist—a fear has been expressed in some quarters
that this probably will not be listened to by Government—if it is not
listened to, then there is an end of it; if it is listened to and one-third of the
funds are available, the people would contribute to that extent. I do not
forget that evon the levying of a small cess may bo attended with hardship.
There is in Bengal tho chaukidari-tax for which we have the village-panchayat
who collccis these taxes, sometimos very opprossively : the poor man's lofa or
his pots and pans are sometimes sold and he is put to great trouble. It is
quite possible, and that is the feai which has been operating upon the minds
of many of -us who, though approving of this measure, are opposed {o it
because of this provision. This ;i8 pressing upon the minds of many who
would othoerwise support it, and my Hon'ble friend has not indicated
the sourco or the c{‘ass of people from which this cess is to ho realised.
There will be great objection, and valid objection, if thiz cess were
realised from the poor agriculturiets ov othtr poor people who are larily
able to pay. But, 1 believe, if we realiso from the class who ave otherwise
not very heavily taxed and who, I am afraid, do not contributo sufliciently
to the revenues of the country—mecn who have the misfortuue to belong
to my class—I do not think I for one would much objeet. The! professional
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class of the tradespeoplo and others who only pay the income-tax and
others in the samo position would I apprehond objoct, hut I helievo that a means
may bo found by which this taxation—all taxation is unpopular no doubt—
may not bo made very wnpopular. Of courso, my friend Mr. Gokhale doos
not indieate in his Bill as to how thiy taxation is {o ho raisod. If ho would
indicate this in his reply, our course in our own provinco would ho clenr. T
was spoaking for Bongal, not that wo are opposed to it, but that wo fear, and
many of us foar, that the two clcmumt].-: of compulsion and taxation may he
unaccoptablo and 1herefore may defent the object for which Mr. Gokhale has
heon introducing this Bill. I believe I have sufliciontly oxplained that the
c¢lement of compulsion does not stand in the way, hocanso analyring tho whole
situation there is hardly any compulsion. Tho elemont of taxation must come
in. Well, Bir, is it possible to edueate our peoplo out of vothing *  That is
wbat we onght to consider; we havo been insistout (the middle classes - of
India) upon the Government paying greater attention overy year to the needs
of education, specially of tho pooror classcs. We have prossed for primary
aducation, for secondary oducation and for University edueation.  The question
is, if tho exponscs of primary education aro so hoavy sy they wore mado out to
bu on a formor occasion, when tho matter was referved for tho considerntion of
Loeal Governments, how aro these oxpouses to hemet® I for ono would
cortainly prefor—and I holieve oven my friend Mr. Gokhale would prefer —that
thoso oxpensos should he moet out of the Imperial revenues; hut I am quite
sure that my Hon'blo friond B8ir Guy Fleotwood Wilson will at onco stand in
tho way and ﬁnr our road to an invasion upon Tmperial revennes Therefore,
wo must provide somo sort of incomo for this purposo with as little hardship
ay possible. Of course, that has to he thought out, and it will he better if the
country knew, now that tho Bill is going to he discussad, as to how this is o be
mot,

“These are matters which I have {akon the liborty of placing hefore the
Council in order that my Hon'ble friends should consider what are the
circumstances that are at prosent pressing upon tho minds of the people.
With these observations and according my hearty support to the E:inmplu of
the Bill and cxpressing my earnest faith tliat it will ho possiblo to adopt this
Brinciple in such & way that 1t may not press upon our people, Isupport the

ill introduced hy my friond Mr. ({ok!m o.”

The Hon’blo MAULYVI SYED Suams-vrL-Hupa : “AsIam going to support the
motion for the introduction of Mr. Gokhalo's Bill, I think it nccessary to malke
my position clear. Tho Bill is ono which contains a great deal of controversial
matter, and I do not think I will be justifled to plodgoe myself oithor way in
connoection with this Bill without ascertaining the views of the constituoncy
which I have the honour to represent in this Council.  Personally I am opposed
to making primary education compulsory in the Pru:.-nnt state of the country,
Not that T consider it as an unchangeablo principlo, but T (hink that tho country
is not as yot prepared for it. At the snmo timo, Sir, I recogniso that Mr.
Gokhalo {uua triod to mest the objection by leaving it to the Tocal Govornmonts
to decide whethor the provisions of this Bill should he made np];ﬁcnhlu to any

articular aren, and I {hink wo may frust o the good sense of Local Clovern-
ments not to make the provisions of the Bill ﬂ})sﬂi(‘:llﬂl‘ to plices that are nnt
prepared for it. At the smme fime, Tfeol that there is some dangor in anti-
cipating tho times and making legislation not Tor the prosent hut for the
benof't of tho future gencration. I say so heeavse T ihink {hat, as the Bill
leaves the matter to Local Governments., it is just possible that for twenty years
to come mo. Local Governmaont in Indin would think it proper to mako the
provisions of this Bill applicablo to any part of the country.

“Then, as rogards (he question of faxation, Tam very dilident, howevey
enthusiastic T may he in the eause of primavy education, whether those whose
sockets aro intended to be {fonehed would willingly come forward, out of mere
ove for education, tosay ‘we are preparad fo submit to sdditional taxation for
such a purpose, and it will he a matler for serious consideration  whether
Government wonld foree 4 tax of this kind apon an unwilling people.
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“ Thoere is, Sir, anothor feature of the Bill as to which, I believe, there will
be o strong opposition on behalf of the Muhammadan community, That is the
provision wh:c?:hgivcs the option to District Boards and Municipalities with
the leave of the Local Government to mako education of girls compulsory.
am afraid, Sir, that for fifty yenrs to come the masses of the Muhammadans will

" not consent to this part of our friend’s Bill.

“ However, Bir, having snid all this, I must also say that I suw the
introduction of the Rill. I am not so ardent an admirer of this Bill as my
Hon'ble friend Myr. Mazharul Haque, but ot the snme time I realiso that the
Bill raises questions of the utmost importance to the country, and it is neces-

and desirable that it should be considered in all its details, and tho country
should be allowed to pronounce its verdict. TFrom this point of view T give my
support to Mr. Gokhale’s Bill.”

‘The Hon'ble PANDIT MADAN MoEAN MATAvVIYA : “8ir, the surpass-
ing ability with which the Hon’ble Mr. Gokhale has introduced his motion,
and the fulnessand care with which ho has explained it, would have led one to
think that the measure would receive a ready aceeptance at the hands of the
Members of this Council. But, as the discussion has shown, there is mueh mis-
n{;prelmnsion in the minds of some people regarding it. I submit, Bir, that
at this stage of the Bill it is not the details but only the principle of the
measure which are to be discussed. And the principle of the measure is one
which ought to find a ready acceptance from the Members of the Council and
from Government. The Hon'ble Mx. Gokhale has referred in his speech to
the well-known dictum of a great American statesman on education—a most
passionate exhortation to all men to promote education. It is easy to recall the
utterances of other statesmen in other countries who have spoken with equally
impassioned earnestness of the benefits of education and of the duty of the
State to introduce it among the le. But the Government of India have
not been backward in recogninir}?mat duty. Indecd, the thought of promoting
popular education had not yet dawned upon many Governments which have
now out-stripped us when the Government of Inc{in. in the fanous despatch on
education of 1854 said : '

¢ Among many siabjeots of importance none can have n stronger claim to our attention
than that of education. It is one of our wost sacred duties to be the means, as far as in us
lies, of conferring uson the natives of Indins thoso vast moral and materinl blessings whicl
flow from the general diffusion of useful knowledge, and which Indin mway, under Providence,
derive from her connection with England.”

“ In that despatch. after noticing with satisfaction the progress that higher
education bad made in tho country, the Conrt of Directors drow spceial attention
to the need of promoting the education of the mass of the peoplo, of conveying
useful and practical knowledge, suited to every station in life, to the great
mass of tEe people.  They: said that they - desired to seec the active
measures of Government more specinlly dirccted for the future towards
the attainment of that objact-,}nnd that they were Eraémred to sanclion a
large increase of expendit.uro for that purpose. From that time, Sir, numecrons
have been the occasions on which the Government of India have repentedly
acknowledged it to bo their duty and their intention to promote primary
education to the fullest extent. The Education Commission which was
appointed in 1882 considered! the question and made very clear recommenda-
tions as w the promotion (of eclementary education. They also recom-
mended that an attempt should' be mnd» to secure fullest possible provision
for the expansion of primary education by legielation suited to the cirenm-
stances of cach province. But, ‘as the figures given by tho Hon’ble Mr. Gokhale
havo shown, the progress achicved is very small compared with what the
declarations. of Government , would load one to expeet. It is also small
compared with the needs of{the country. It isregrettably small compared
with the progress which has heea achicved in other countrics. I will not
rapeat the details of the figures ; it is enough to remind the Council that seven
out of every eight children in this country aro at prosent illiterato, and that fonr
villagos out of every flve are without a school. The question which then avises
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is—* what is roully tho cause of this want of progross in this country ?” I sub-
mit, Bir, that the cases of England, Japan, Coylon and othor countries that havo
heen meationed by Mr. Gokhalo extablish one principle, nnd that is that the causo
ofall this disparity, of all this differonco, lics in the absonce of tho clement of
compulsion from the systom of education in this country. Ido not know that
thore nre many documents of State to be found in the archivos of other Govern-
ments whioh would compmre in their large-hearted henevolence with tho
despatch of 1854, which aimed at creating o national system of education which
was roally to bonefit the entire musses of tho Fauplu of India. But, Sir, the
despatch rested on the voluntary hasis. There was no elemont of com-
Pulsion in it cither so far as the Governmont or the peoplo wero concerned, and

submit that tho want of progress which wo all doplore is duo to that cir-
oumstance. I submit, Sir, that the strongest nrgnmont for tho nocessity of
introducing such an elomont is to be foun in the adoption by nearly all civi-
lised countries of the world of tho principle of compulsion und in tho snccess
achioved by other countries after thoy introduced compulsion.

‘ The Bill before the Council is an extromely modest moasure. It does not
soek to introduce compulsion at onco and all over the country. It introduces
what I may call ‘permissive compulsion’ as was done in Eungland in the Edu-
cation Act of 1870. That Act mercly mado it possible for the Boards
and certain local bodios to introduco compulsion whore thoy thought it -
desirable to do so. This Bill soeks to make it possiblo for Local and for
Municipal Boards to introduco compalsion within the areas of thoir juris-
diction and with tho sanction of the Local Governmont. In this it pro-
vides a great safeguard against hasty action. But tho wisost part of the Bill,
if I may say sv, 18 that shifting the power of initiation from the Imperial or tho
Loocal Guvernments on to Local Boards and District Boards. But doing so the
Bill provides that there will be progress possible in areas whore the people are
sufficiently advanced to desire, or to bo willing to recsive, a mcasure of compul
sory education. It provides for a healthy doparture from a poliey of entire
inaction until all y:arts of the country have been equally advanced and are

epared for such a measwre. If there is to be any unpopularity croated by tho
sion, the provision that the initiative should be taken b

introduotion or oom]gul
the Municipal and District Boards reduces it to s minimwumn, and even then it

ensures that that unpopularity shall fall on the local hodies und not on tho
Government. If a fairly largoe proportion of tho population are willing to accept
such a measure, then. with the sanction of the Governmont, tho measure will be
introduced. To the apprehension oxpressed by the Hon’ble Mr. Quin
that there may be faddists who may try to croato a feoling among the

ople in favowr of compulsory oducation, whero it does exist, I submit that an
important safeguard is to be found in the provision for payment of taxes which
they would have to submit to, if tho Bill is accepted. Notonly in this but in
providing for exemptions from payment in the caso of the poor, in fixing the
age limit, in recommending the creation of schuvol attondance committecs which
are to initiate action under the ponal clauses of tho Bill, most excellent safe-
guards have been provided to make tho mecasuro not only unobjectionable but

acceptable to the great mass of the people.

“ A great deal of criticism has boen passed uf)cn the proposal to throw
the cost of clemantary education partly upon Imporial and Local Governments
and partly on local bodies. Tt bas been said that looal hodies should not be
required or permitted to find any portion of the cost by increasing the burdens
of the people. I may say nt once, Sir, that I do not think anybody would
rejoice more than the Hon'ble Mover of the Bill if the ontire cost of making
primary education freec were horne by Governmont. It is right that it should
}Je g0 borne ; and I have no doubt that in convke of time the Government of
India will accept the respousibility of providing the ocatiro cost of free
and compulsory elementary cducation throughout tho country, But if the
Government of Indin are mnot inclined to do so at present, the queslion is
whether, until that time comes, we ave to stand still or to 1nove Torward with
a part of the burden being borne by the people. Omno or two Hon’ble Members
have said that if any compulsory education is introduced, it ought o he free,
and they have argued that the two must go fogether.  In thoir view, to inake
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it compulsory and mot to iake it fres would be entirely objectionable. 1
might remind them of the different fimes and conditions under which ele-
mentary cducation wus made compulsory and free in some advanced cotintrios.
Take, for instance, the case of England, En%xlm\d introduced the olemont
of compulsion in the Eduention Act of 1870, That was modified in 18706, and
it was not until 1880 that compulsion was made practically absoluto. But
it was only in 1891 that England made primary oducation ontirely froo, 'Take
again tho easo of Japan. Japan began in 1872 ; it practically made education
compulsory in 1890 ; but it was not until 1909 that it made its primary education
largely froo.  The view that I would thorefore urge is this, that if and when the
Government is in a position to hear the entire cost of making primary oducation
freo, it ought to do so, bocanse it is ono of tho most sacred duties which lios upon
any Governinent to bring tho light of knowledge to the humblost subjeot
living under it. But if the Government eannot or will not do so, at any rate
at present, and if the chance of having compulsory primary education intro-
ducad in our country rests only upon part of tho burden of it being horne by
the people; then we should not hesitate to rccommend to the people that they
shounld pay this price for the benefit of education,

“ Someo sarenkera who have criticised the Bill have questioned the soundness
of the principle. Tho Governmont of Indin has beon committed to this prin-
ciplo during the last 66 ycars, nnd has on ropeated occnsions declared it to be
its policy to make elementary cducation practically universal among the people

“ I do not think that theso oriticisms botray much sympathy—as much
symEnth as one might reasonably expect from Members of this Council—with
tho humble mnsses of the people, when thoy say that education should not be
extended to them lest it might kindle in themn desires for a little of that enjoy-
ment of the comforts of life which these critics enjoy in such abundance. In
no country have suoch small-minded considerations weighed with the Gov-
ernment ; and I am sure that they will not weigh with the Government here.
The Government of India has to its lasting credit been endeavouring for the last
seventy years to lead the humblest classes of the community in this direction.
‘'here are schools for the backward classes and oven for the aborigines
cstablished by the Government in difforent parts of tho country. And itis
too late in the day for any Member of this Council to say that elementary
cducation should not be made compulsory bocause it is likely to turn the
heads of somo of those who may receivo it. ‘Turn their heads it cortainly will ;
but it will turn them in a better direction than they are likely to ho turned if -
they do not receive the illuminating light of knowledge.

‘ As regards tho objootion that the peoplo will object to pay tho taxes,
wo should remembor that the compulsory pnf'mcut of taxes 18 in forco in
muniocipal matters. Poople living in municipal arcas bave to pny certain taxes
whether thoy like it or not for - sanitation and for olher munieipal purposes.
It is only the poor that are exempted from these taxes. This Bill also pro-
vides o similar safeguard against a hardship on the poor by laying down that
thoso whose incomes do not oxticed Rs. 10 per mensem are to be exempted from .
paynacnt of the education rate that may he lovied. This limit may seom to
some people to be rather low. [It cortainly scoms to mo to be so. I should
like to see it raised to Rs. 00 pér mensem or at least to Rs. 30 por mensem.
But, I submit that if education cannot ho mado compulsory and wnivorsal
otherwiso than by imposing this burdon upon the people, this might be accepted
as other burdens in regard to sanilation and othor matters have beon accepted
for the benefit of citics and towns.

“ Objection has also been tinkcn {o the provision for the cducation of girls
by compulsion. I fear that many of the critics who have dealt with that
port of the Bill have not taken sufficient noto of the fact that that
13 mevely n prospective provision which gives power to o Local Government to
extend compulsion in the cade of girls in aroas and for communities where
such o measuro may be domanded Dy the bulk of the community, and whero
it does not come into any conflict wit‘[‘lr tho social customs of the peoplo. T am
sure, Sir, thnt no Government ‘will ever introduce compulsory education in
tha case of %irls in India, unléss it is satisfied that practically the wholo of tho
population living in a particular arvcs desire it But if thoro is & town or if
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thero isa city whoro tho parda doos not prevail, and where the bulk of the
people apply to the Govornmoent that the provision should b extendsd  nmeong
thom, I do not soe why it should not ho ro, Thore nead be no alarm created by the
more mention of & porsibla extonsion of the prineiple, which is undoubtedly
ganorally accoptad ax sound in tho coso of boys, to the ense ol girls alto nnder
proper safoguards. Tt wonld ho n sad thing to allow half the povtion
of a community to grow up in ignorance and te he shut out from
all the light of knowledge and from all the highor lifo that knowlodge leads to,
Bince the days of Bentinck and Macaulny, Government has repentedly
duclared it to De its duty to extend the honefits of education among the people.
It iz high timo that Government adopted effectivo stops to give cffect
in a complete measure to the principlos and the policy which it has so long
and ko consistently advocated. Ar. Gokhalo has carncu the gratitude of
his countrymen, uni has dono his duty hy the Government by suggesting, hy
the measwo he has brought forward, the wvost ceflective means hy which
full cffoct can he given to that policy. Theve is nothing in the Bill which
should make it diflicult for thy Government to accept it. It only scoks to
give effect to the principles which the Govornmont have advoented for all
these many yenrs. It is sound in its prineiple ; it is quite modest in its scope;
it is considerato and conciliatory in the safoguards l.?mt it provides ; and yet
it is capable of far-reaching and growing beneficonce it it is adopted by the
Government. I venture to think, Bir, that nothing will give grentor satis-
faction or call forth morc enduring gratitude from tho people, than the
acceptance of this measure by the Government. L earnestly hopo that Govern-
ment will be pleased to accept it.”

The Hon'ble M. BAcucHIDANANDA BINmA : “I rise, Bir, to give m
most cordial and unstinted support to the principle underlying Mr, Gokhale'’s
Bill, I think the Hon'ble g.‘[)ambur may oongratulate himself on the trend
of the discussion so far. Except one Member, all those who have spoken
hitherto have given their support to the principle underlying tho measure.
I quite appreciate the difficultics of those of my friends hore who think
that the principle of the Bill is rather controversial. As it is & measure
t.rf"lnﬁ to cover now ground, I am not surprised that there ure somo membors
who find controversies underlying tho principle of the Bill, to some extent.
I have no doubt in due course thess controversies will bo raticfactoril
scttled. In the meantime, I have much pleasuro in supporting the Bill,
which, if enacted, will mark an era in Indian history.”

The Hon’ble Mr. Mapnge: “8ir, I wish tosupport this Bill beeause,
although I disagreo with many of its details, indeed most of themn I am afraid,
yot I ﬁopc that in the public discussion that will take place the Hon’ble Mover
will be helped with Lis frankness to adopt whatever improvements seom  to him
to be really advisable after the changes which X foreseo will he suggested.

“ My own belief js that the only safe policyto carry oat with rofercnce
to primnr{ cducation is that laid down in tho despatch of 185-4 to which
reference has alrendy been made, and which has boen endorsed some half a
dozen times in the Inst sixty years by the Governmont of India itself. Why
the Local Govornments have failed to respond to the Government of India
in vegard to this point is more thon I can say; but I do hope, Bir, that when
this Bill goes down for pnblic opinion all round the country, we shall hear
more of that subject. There are just two points, coming neaver to the

rinciple of tho Bill than to its dotails, to which I wish to refer very briefly,
The Education Comumission Report of 1882 contained a recommendation to
which the Govermment of India, in ils resolution of the following year,
referred, and that was tho appointment of Bourds of LEducation. It wras
designed, Bir, by those who mado that rccommendation that at certnin periods
officials and non-officials throughout the country should meet for discussion so
as to lay down lines of practical policy which the Government itsolf might
pursue, and in the infervening years Ihave often spoken to experienced
cducationists, Loth missionarics and officials, who have {old me that they
thought the Government mnde a mistake in not insisting upon the establish-
ment of theso Educational Boards. These Boards were refused bhecause ths
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Dircetor in Bengul for the time snid thoy would riso questions of principle
which would interferoe with tho authority of the Directorsin the ifferent
provinces. That hardly scems to me, 8ir, to he n sound renson for refusing a
means by which tho Government itself could arrive at most valuable inforin-
ation as regards the practical lines which it might assume in eduncating the
" masses in this country. Our missionaries, although they ave to a large extent
given up mainly to religious propagation, also have the supervision of Verna-
cular schools In which primary education is taught, and in one or two
conferencos in which T have met them I have lr?:ear:l from them the most
valuable practical ideas as to the best ways of promoting primary cducation,
which had nothing whatever to do with any religious propaganda. And on the
other hand our Inspeotors of Education also acquire on the officinl side inform-
ation of the same sort, which if they were to get into contact with non-
official opinion, would bring out in my humblo opinion very valuable advice
as to the line which Government might pursue in introducing primary cducation
into this country.

“The second point on which I wish to spenk is this. The Hon'ble
Mr, Dadabhoy has roforred to District Officers. Though I agree with much that
he said, I entively disagreo with him as regards the usefulness of Distriot
Officers. I know of no elass--"’

The Hon'ble Mz, Dapasroy : “I must mention that I never said a word
against the nsefulness of District Officers. My Hon’ble friend has entirely
misunderstood the scope of my argument, think they are very useful
officers.”

The Hon'ble Mr. Maper: *If my cars have deceived me I withdraw the
remark I have made and Eroceod ina very few words to say that I think
there is no class of the public in this country who are better acquainted with
the condition of the masses than our District Officers. I think they are botter
acquainted with them than a great many educated Indian gentlomen who live
in cities and nover knock about in the mufassal. I have met District Officers in
this country in villages whore no Indian gentloman who professes to speak for
them has ever set foot, and I hope that this class of gentlemen will bring us
very valunble information when they speak to us both as regards how much
the people will stand in the shape of compulsion, and exactly what they feel
about withdrawing their children from labour into schools.”

The Hon'ble Raja ParrTaB BAHADUR BINGE OF PABRTABGARE : “My
Yord, I havo very great pleasure in mp{»ort.ing the measure that has been intro-
duced by the Hon’ble Mr. Gokhale. At this stage of the proceedings it is not
vrcessary for me-to make any remarks as to the various dotails covered by my
friend's Bill. Its publication in the Gazette will draw upon it the criticism of all
sections of the people and of the various high officors of the Government, and then
we shall be in a better position to understand its dofects and merits. But on the
main principle of the introduction of free primary education in this country
there can be no difference amohg men who realize the situation of the country.
Tt is no insignificant matter that the enlightened Government of Bombay has
instructed its vepresentativo not to opposo this measure at this stnge. 1 trust
othor Local Governments will give this nmieasuro as sympathotic o consideration.

“ My Lord, as I said last year on a similur oceasion, at one time our country
was n self-contained one, unaffected—or very little affected—Dby what went on
in other countries, But things now have altered considerably. We have been
brought into the focus of world competition. Enach country is trying its best
to get what it con of the material advantages, and in this competition, if we
continue to remain in our present position of ignorance, owr position, alveady
pitiable enough, will grow cven worss beforo long.  Edueation is not any more
a luxury but a necessity, and .as Mr. Gokhale has pointed out it has been
made successfully both froo and compulsory in a portion of our own country by
the enlightened ruler of Baroda. The Government of India cannot afford to lag
behind ﬁm Government of His ITighness tho Gnokwar.
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“With these fow words I heartly ﬁnpam-l‘. tho Bill introducad by my
Hon'blo friend, whom I hog to congratulate on the mastorly spoech witﬁ
which ko has introduced the measure.”

Tho Hon'bla Mnr. BurLenr: “ Bofore coming to the ablo and oloquent speech
of the Hon'ble Mover and the Bill which ho has intraduced to-day, and which I
may say at once the Government will allow to go forward for criticiem and
goneral disoussion, I will deal with the nine proposals which Sir Harve
Adamson undertook to oxamine ahout this time Inst year. Six of those proposals
are included in the provisions of the Bill itsolf, and in allowing the Eill to go
forward the Governmont has taken tho only action in regard to those proposals
that at present thoy can tako. 'Tho soventh proposal was that thore should be
a Bocretary specially for Education. ‘Tho Hon'hle Member has got more than ho
asked for: he Lns got not only a Scerotary but n Momber and a full-fledgod
Department. I do not know whether this has beon too much for him ; but from
the kind roferences to me, which I gratefully acknowlodge, I can only assume
that he is satisfled with this nct of tho Government. The eighth proposal was
that education should be a divided hond. 'We havo cousidered that proposal and
wo have decided that it is contrary to tho policy whieh animates the whole of
our relations now with Provincinl Governments and that it is quite unnecessary
for the main object which the Hon’hle Member has in view, because thero are
other ways of advancing edueation than hy making it a divided head. The
ninth and the last proposal was that a statement doscribing the progress of
oducation should be included in the annual Budget Statemont. Figures have
been collected and thoy have beon published in the Gazotte, and I belioye that
they meet the wishes of the Houn’ble Membor.

“ And now I turn to the speoch of the Hon'lble Member. In introdueing
his Bill he illustrated with a wealth of detail even greater and darker than last
ear the backwardness of edneation in India, our backwardness in regard to
iteracy and in regard to expenditure on education. He earried us on the wings
of his eloquence fo the Phillippine Islands and to Ceylon. I confess, Sir, that I
see great differences between the conditions in the Phillini nes and Oeylon and
the conditions which exist in India. Ido mnot myself believe much in these
transmarine comparisons. Then the Hon'ble gentleman took us to Baroda, and
the Hon'ble Bir Vithaldas Thackersey has told us his own experiences in regard
to Barodo. Now, Baroda is admittedly very clote to our bordoers. I share, I
endorso to the full, all that my Hon’ble friend has raid about the enlightened
policy of the Ruler of the Baroda State in regard to education, about the liberal
expendituro of the State, and about the holdness of the experiment which he has
undertaken in introduciug n short time back freo snd compulsory cducation on
Western lines. I would only say that tho matter isstill at an experimentnl
stage. I admit from the information that I have recoived that the experiment
isin a hopeful condition, but it is still experimental and it has only heen intro-
duced on a Inrge seale aftor fifteen years’ trial in a smoll part of the Btate. Well,
Bir, many things are possible in a small State under antociatic rule which ar:
not possible on anything like a general sealo in o hig Enpire under a different
form of government. As regards the oxpenditure in Baroda, I do not think it
is fair to compare it with the expenditure of the whole of Indin. The
Imperial Government has to spend enormous swms on Imperial defence of
which Baroda Stato gets the bencfit and which the Bavoda State is not
called upon to undergo. -Apartfrom that, if you compare the expendi-
turo in Baroda with tho expenditure in Bombay, tho adjacent province,
you will find that the comparison is far more favourablo to the British districts
than is o comparison with the expenditure in tho whole of India; and I think
that it is n faiver comparison to take the provines aund the people in the
vicinity of the thing compared.

“However, I do not wish to go into statistics. T fully admit, and the
Government of India has always fully admilted, that it is desirable to spend
more money on primary education, and, as funds becomo available, I have no
doubt you will see that monoy provided.

« Ag regards the Bill itself, if it werc a measure introducing genernl compnl-
sion, if it were inteaded in any way 1o open up at omee a4 very luwrge and
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important reform, it wonld bo necersary to eriticise it in considerable detail ;
Lut the Bill is like the bahy in Midshipmar Lesy—a very little one, That
has been n canke of complaint against il from somo quarters, and tho chief
merit advanced in ite favour from others.  The Council will remember the
dcebate which took placo in this roomn last year. It was then the sense of the
Council that we should exhaust persuasion beforo wo resorted to compulsion ;
that when we could not supply the education for which thers is & dumand, it
was unneccessary and uwapractical to introdnco mensures of compuleion for

. which also we could not find the funds. Now, has the situation changed sinco

thon ¥ T was rending only this morning a dehate which took place in tho United
Provinces Council, wherethe Director of Public Instruction drow a piteous picture
of schools shut down for want of money. He talked of the tragic oclosing of
schiools in the Benares Division, and when I was at Benaves tho other day
I heard something of that sort, and le represented his provinee as heing
in the position of the ¢ hungry sheep who look and aro not fed! Well now,
when t‘lat is the case, I do not think it is necessary for us to consider whether
mensures of compulsion are genernlly noeessary and if, as I eay, this were
n Bill of wuniversal applieation, I shonld have to point ont thal no
Municipality or District Board has ever asked for these powers; and in fact
the only Municipality which, as fav as I know, has discussed them at length
and with eare—tho vory enlightened Municipal Corporation of Bombay—came
to a docision adlverso to the principle of compulsion. I need not say anything
ahout the prospeets of taxation which have been fully discussed by some
1on’blo Members in this Council; and Iow'blo Members have also dealt
with another danger which, in any large measure of compulsion, would
assumo very large proportions, and that is the insteumonts by whom attendance
would be cnsurcd. In order to have any large and cifectunl moasuro of
culn ulﬁm?r attondance yon would have to havo an army of undorlings, and we
should bo hrought faco to face with thoso great difficulties which wo always
havo in tho administration of this country and which are summed up in the
words ‘ the fect of clay.’ Thero are, thercforo, many difficultios in the way
of compulsion on anything like an extensive scalo; but I do not wish to say
that these difficullies are necessarily insuperable in all cases, and I recognise
the Bill—the Government of Indin rccognise tho Bill ns a very moderate
measure. And, as this matter bas nevor hoon seriously discussed by the public
of the country, the Government of India ave glad that it should go to Local
Governmonts and Local Bodies and that it should he thoroughly discussed and
thoroughly considered by that large body of the public who are intere ted
in this question. Until we get the opinions of the Local Governments and of
the Local Bodies, the Government of Indin must reservo their opinion fully and
entirely. But I may ho allowed to say ona word. T hope that those to whom
this Bill is roferrod for consideration will extend towards it that ecrionsnoss and
carnostness which has marked tho speech of the Mover of this Bill. It is a very
Inrgo and important matter for this country: it may he promature or it may
not be: it may bo that we aroe on tho verge of groat movements in edueation or it
may bo that we shall have to wait for thom. But the ecowrse of tho (Hovern-
ment of India is quite clear. It has Jaid down its policy in regard to primary
cducntion in unmistakeable terms. A hundred years ago, exactly a century
ngo, in tho yonr 1811, Lord Minto, who looks down upon us in this Couneil
from that wall, ponned his famons Minute in which ho said —for the firet time
in tho course of British rule, it was then said - that the ignorance of the peoplo
was suhversiva to goold government and condueive to crime.  Sir, the Grock
hero caught in tho mist prayed for light to soe his encmies.  Jgnorance is our
enemy ; and our prayer is for light 1o expose and shatter that insidious foo.”

The Hon'’blo Mn. Goxware: “S8ir, I havo surely mno reason to be
dissatisfied with tho recoption whieh the Bill has met with at the hands of the
Members of this Council.  No man has the right to expeet-—and I certainly did
not oxpeet -that any proposads that he hrings forwawd on o subject of sueh
importance would be-accepted by abody like this Council without any eriticism ;
and if T rise, Bir, just now, to speak a sccond time, it is for two reasons. In
tho first place, T wish to express my sense of obligntion 1o the Hon’hle
Mr, Butler pevsonally, and to the Government of Tndia generally, for the
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attitudo they have adopted towards this Bill. The attitude is no doubt cautious
but it is not unfrien(lI{l,‘ and it certainly goes as far as I had vontuved o expect
—I had not expected that it would go further than that. The seccond reason
why I wish to say a few words before this debate is brought to a closo is that
I wnnt to clear certain misconceptions to which expression has boen given
to-day, about some of the provisions of the Bill, as also about my objoect in
bringing tho Bill forward. Bir, as I pointed out in the courso of the remarks
with whioh I asked for leavoe to introduco this Bill, if there is onoc fact
established more clearly than another in the hListory of primary cducation, it is
this, that, without compulsion, thero ean be no universal diffusion of education.
You may shuke your heads-—anybody can shake his boad—and say that the
time for compulsion has not comc; that we shall try tho oxperimont ou a
voluntary basis ; that we shall wait for somo time ; that wo shall achieve here
what n;{ody else has achieved clsewhore. Anyhody may eay this, but, as
sure as we are here, as sure as we are discussing this question in this Couneil
to-day, I say that 3\'91']"')0(1{ will in the end recognise that without compulsion
it is impossible to secure the universal diffusion of education throughout the
country. That being so, the only effoctive and proper course is to suggest that
the Government should introduce compulsion. And if the Government of Indin
had not been heset with its peculiar difficulties, I should have urged it to take up
this question and introduce compulsion on its own account. But, as I havo
alr observed, thereare scveral considerations which render such a course diffi-
cult, if not impossible. Aud since that cannot be, I amn content to proceed on
other lines and to try a mcasure, such as I have hrought forward to-day. Sir, my
Hon'ble friend Mr. Dadabhoy says that District Officers hold a very strong

sition on District Boards, and therefore, if this Bill is allowed to become

w, District Officers, who may find no difficulty in gctting the sanction
of the Local Government, may use their position on the Boards to introduce
compulsion. If this really happens, I say at once that I shall rejoice, becauso
it will really mean that tho Government will Le accepting its own respon.
sibility and introducing compulsion. I do want the Government to introduce
compulsion if only it will doso; bhut as the Government will not do it, we
have got to see what else we can do, and that is why I want this Bill.

“Bir, as far as I have been able to gather from to-day’s discussion, hardship
is nppreliended in regard to throe watters in carrying out the provisions of
this Bill. The first 1s that District Boards, which are %argely under official in-
fluence, might introduce compulsion, though the people may not bo prepared
for it. But I have already pointed out that tho Government of India will first
of all lay down the standard which must be satisfied by any local body before
it introduces the principle of compulsion. I mysclf havo suggested o limit of
83 per cent., but as the matter has been left to the Government of India, I
think, if ever this Bill hecomes law, that tlwgr ave likely to adopt a highor limit
than 88 per cent. of the school-going population being at school. And a limit
of even 88 per cent., not only now hut for scveral years to como, will not be
satisfled by any Distriot Board. Tt will no doubt be satisfied by scveral Muni-
cipalities, {ut. that is anothor matter. Thereforo I do not think that the fear
expressed about hasty action by District Boards is well-founded. If aftor the
country has hbeen familiarised with the idea of compulsion for some time,
District Boards also follow in the wako of Municipalitics, I do not think that
there wounld be any renson to vegret such a developmont. Then, 8ir, a great
deal has been said about the hardship which may be caused by empowering
these bodies to levy a special education cess. My friends who have spoken
have ignored the fact that the cess, when levied, is to be lovied by the local
bodies, and that it will vequive the sanction of the Local Government beforo it
is levied. Those who say that the local bodics might consist of idcalists and
might be hasty in their action stand on a diffcrent footing from those who
object to any special cess at all. To the former, I think it is a sufficient answer
to point out that there is the T.ocal Government to check idealism if there is
nny tendency in that direction. DBut there are thoso who object to any cess at
all, and they have strongly urged to-day that it would be a calamity, a disaster, it
any cess is ever levied in order that primary cducation might be wade compul-
sory. Sir, Tam unablo to accept this opinion. On the other hand, I 'fecl
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strongly that, if fpriu‘mrf' oducation is ever to bo compulsory, local bodies will
have to beor a fairly large share of the burden which it will impose.
This is the case in all countries where tho system of compulsory
education prevails ; and those friends of mine who object to the levy of
o cess might as woll object to compulsory educntion snd be done with it.
I admire, Sir, my Hon’ble friend Mr. Dadablhoy's candour and consistenoy.
Mr. Dadabhoy is aﬁninst the levy of a local cess which may have to be imposed
in order that the children of poor people may e educated. Mr. Dadabhoy the
other day pro; that the excise-duty on cotton goods shonld be done away
with, not on the ground that its burden falls on the consumers who ave the
rest of the poor, but becanso the amount, if added to tho profits of {he mill
industry, will mean a better return for tho mill-owners. r. Dadabhoy also
wants uurestricted . hours for factory labour, for that means bettor dividends for
capitalists. Ho is consistent all through ; but his consistoncy nced not appeal
to this Council ; and I think an attitude like his will hardly commend itacE to
those who wish well to the masses of the people. Bir, my fear is that, if this
Bill ever becomes law, our financial difficulties will then only begin. Itis not
the cess that will constitute tho real difficulty ; it is the sharo that will have to
be borne by the Government. The bulk of the ioney has to be found by the
Finance Department of the Government of India, and I fear in tho Hon'ble
Bir Guy Fleetwood Wilson (I am sorry he is not in his place—I should have
liked to say thisin his presence) we shall probably find a dragon in the path.
However, we shall have to agitatein this matter as in other matters, and I tﬂlnk
an important lever has now been put into our hands by the Government by the
crention of the new Education Department. Surely the Education Member
must have somothing to do, and if he is to do anything, they must give him
money to spend. I think that that will be our lever, and if we use the lever
properly, the Government will find the money we want in the end. Thore is
no reason why we should not entertain this hope. That is what every civilized
Government 1s doing for its own people, and that is what we are entitled to
expect from our Government. ‘The third fear expressed is about extendin
compulsion to girls at the ont stage. Sir, I have already expressly sta

. that tho intention is that the education of girls should for the present continue

on a voluntary basis, though I certainly hope that before long the necessity of
putting that education on the same footing as that of boys will be recognized,
and the Bill only takes powera for that time when it comes. Remember that
Baroda has compulsion even to-day for girls as well as boys. My Hon’ble
friend Sir Sassoon David says that the time for compulsion has not

et come. ill he tel us when the time for compulsion arrives P
{Vil.l he toll ns how and why it has arrived in Baroda and not in British
territory ? Will he tell us how it has arrivel in Ceylon and not in
British territory ? Willhe tell us why, when the Philippino Municipalities
have introduced compulsion, our own Municipalities shoulg not? Of cowrse, if
you merely assert that the time has notarrived and stop thoro, it is not possible
to arguo with you. The Hon'ble Mr. Builer deolines to accept my analogies
and says that the stale of things in this country is different to what it is else-
where ; and as regards Baioda, he says that it is governed autocratically and that
makes a great difference. ‘Western countrics will not do, because they are
governed democmticulllylt Baroda will not do, hecause it is governed autocrati-
cally ! I suppose the Hon’ble dMember will not be satisfied unless I produce the
analogy of a country, governed bureaucratically ; and as thereis no other conntry
§ovcrued as India is, he is safe in insisting on such an analogy, and I must say

givo it up. Sir, I will now address only two words in conclusion—one to the
Government and the other to my non-official colleagues, and then resumo my
seat. To the Government I yill merely put this question : are you content to
lag behind Baroda? Every day that passes, while Baroda has a system of com-

ulsory education, and we havd not—cvery day that passes like that, material
18 produced which will go to build up 2 judgment against you; and I am quite
sure the conscience of the GoVernment will, before long, be toused to this
question. You may say what you like in defenge of the existing situation ; but
you are bound to realize that ydu cannot lag behind Baroda, and I am convinced
that the question of compulsion is for us now only a question of time. To my
non-official colleagues I will say this: it we are not prepared to bear a cess for
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educating the children of the mass of our own people, if wo aro not prepared to
make eacrifices for 5o great an object, if we expect the money to drop from
somewhere—and remember, even if tho Governmont raise it by additional taxa-
tion, after all it is we who shall pay it,—we may as well cease talking about
improving tho lot of the mass of the people. B8ir, if wo want our country to
advanoe, there is only one way, and that is that tho mass of thoe people in this
country must be raised to a higher level. This can only be achieved by the
spread of education, which in its turn requires a lnrge expenditure of money.

d a reasonable part of this monoy must bo raised locally, as is being done 1n
other countries, or clso we may leavo the matter well alone. S8ir, I do not wish
to say alliﬁhing more. J once again beg to express my obligations to the
Hon’ble Myr. Butlor and to the Governmont for the attitudo they have adopted
towards this Bill, and I am alsoinost grateful to those Hon'ble Members who
have accorded this measure their cordial support.”

The motion was put and agrced to.

The Hon’ble Mr. GokHALE introduced the Bill and moved that the Bill,
together with the Btatement of Ohjects and Reasons relating thereto, be published
in the Gazette of India in English and in the local official Gazettes in English
and in such other languages as the Local Governments think fit.

The motion was put and agreed to.

* The Council adjourned to Friday, the 17th March 1911.

J. M. MACPHERSON,

Secretary to the Government of Indic,
Legislative Department.
CALCUTYA }

The 29th March 1911.





